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parties which, in defiance of the Con-
stitution, openly preach division of
the country. I, therefore, sound a
warning that if the first Janata Gov-
ernmeny fails to do so, it will meet
the same fate as the jast rulers of the
Moghul Empire.

Ve
e

THE FINANCE (NO. 2) BILL, 1977
—Contd.

SHR] BHUPESH GUPTA (West
Bengal): Sir, I want to ask the Fin_
ance Minister to give some clarifica-
tions. I would like to know whether
I can do it now or afterwards, 1 say
this because I want tg bring to his
notice certain cases of victimisation
which I have with me now. Because
he is a new Minister, I would like to
know whether I can do it now or after
he has finished his reply.

MR. CHAIRMAN: You can do it
after he replies. -

SHRI BHUPESH GUPTA: All right,
Sir.

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): Sir, we have had the
most stimulating and forthright debate
in this House after I presented the
Finance Bill. : b

[Mr. Deputy Chairman in the Chair]

The honourable Members have not
only commented on the provisiong of
the Bill including the amendments
that 1 have proposed and which have
been accepted by the Lok Sabha, but
they have glso taken the opportunity
of expressing their views on a wide-
ranging spectrum of matters concern-
ing the nationa] economy, I heartily
welcome a discussion gf this sort. It
helps us to understand the mood and
the feelings of the Houge and also
gives me an opportunity to respond
and to react to those views.

Sir, T must, first of all, geal with
one point of criticism which was made
by Shri Pranab Mukherjee ang by
Shri Anandam and gthers. They say
that I have been pressurized and in-
fluenced by all sorts of lobbies outside
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the House and that I have adjusted
and modifiegq the Finance Bil] as a
result of that. Sir, I have great res-
pect for this House gnd for Parlia.
ment and indeeq it ijs my duty to take
into consideration whatever is said
here. However, 1 do not think that it
needs a very deep knowledge of
democratic practice to understand that
We are not the only persons who can
give expression to the views of the
beople, the citizens and the taxpayers.
This might have been the philosophy
of the previous Government which,
without hesitation, suppressed popular
expression and became a law unto
itzelf. The Janata Government’s ap-
proach js different. It j5 here that the
people have expressed their confi-
dence in the Janata Party and We,
therefore, consider it to be our first
duty to listen to their grievances and
their points of view, to try to under-
stand their representations and give
due attention to the problems which
are brought to our notice by them, _
the members of the public. It was
against this background that I had

listened with great care and atten-.
tion not only to the suggestions made

in both the Houses, but also to the re-

Presentations made by a very large

numbey of citizens, associations and

responsible individuals and I am not

apologetic sbout what 1 have done.

As stated by me in the Lok Sabha, it !
is the intention of this Government to
be fully responsive to public feeling.
Sir, Shri Pranap Mukherjee—I see

. that he is not here now—has launched

an emotional tirade against the actions
of the Janata Government. He wants ~
to know from me as to what we have
done to solve the problems of the
country and what our policy is.

Sir, 1 have no jntention of taking
the lack of time a5 an alibi. Any
person who hag been associated with
the administration of this country, as
Mr. Pranab Mukherjee has himself
been, wil] certainly understand the
complexities of our national economy
and of monitoring it. It ig really as.-
tonishing that people, who were in
power in this country for go many
years during which long period the
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people had reposed their confidence
in them, were unable to solve the
basic problems of the nation and they
have now the temerity to point an
accusing finger at us whgo assumed
office only very recently and Wwho
have exercised the authority for a
bare foyr months.

Finance (No.2)

Shri Mukherjee claims that the
previous Government had given us an
excellent legacy and he refers to
matters such as the foreign exchange
reserves, the buffer stock of food-
graing and the growth in industrial

production. What was the lesson, Sir,
of the last General Elections? So,
what? The people of this country

are no longer interested in the claims
about growth rate ang buffer stocks.
They are posing before ug a simple
question: Have you solved the pro-
blem of poverty? Have per capita in-
comes gone up in this country? Does
the common man have even the ele.
mentary necessitieg of life, food, cloth-
ing and shelter, to maintain even the
basic  essentials of decency? Sir,
three decades of Congress rule has
failed miserably. in providing an ans-
wer to these gimple, but highly rele-
vant questions. I do not claim to be
a magician nor hag my party made
any claim that they will solve the
problems of this country in a matter
of months. We have been given a
mandate by the people for a specified
period, namely, the life of the Lok
Sabha, and when We go back to the
people at the end of that period for
an extension of that period, we shall
be fully prepared to make the people
judge us by what we have actually
done and achieved.

Sir, Mr. Mukherjee wants me to
tell him—I think Mr. Mukherjee was
lecturing to ug on proprieties and it
seems to me that one of the conven-
tions hag always been that he who
participates in an important debate
such as thig is alsg present to listen
to whatever replies are given—what
our policy is. Mr. Mukherjee, I hope,
hag read the manifesto of our party.
There he will find in clear and unmis-
takble terms what our policy is. My
Cabinet colleagues and I myself have
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on many occasions set this out re-
peatedly on the floor of both Houses.
It can bear reiteration. We are gim.
ing at economic development of our
country in the real sense of the word.
We aim to raise living standards, For
this purpose we shalj give our first at-
tention to the development and pros-
perity of gur rural areas. This means
In turn the maximising of agricultu-
ral production and establishment and:
nourishing of smal] ang cottage in-
dustries in rural area:z. This means
no neglect of the industrial sector,
But there too our emphasis will pe on
fostering the growth of small scale
industry and broadbase the national
production without permitting the
growth of monopolies. We will give
an honoured place in our economy to
all sectors—public sector, private sec-
tor, small gcale sector ang co-opera-
tive sector., But may I adq that we
will insist that al] these sectors should
operate efficiently a2nd productively,

We are determined to olve
problems of unemployment and
under-employment. To this end we
will change the direction of invest-
m:nt priorities. Instead of putting up
gigantic and often wasteful capital
intensive plants with high costs and
low employment potential, we will fing
the fundg which are required to fos-
ter prosperity in agriculture and small
scale industry anqd ensure rapid rural
development. These, Mr., Deputy
Chairman, Sir, in brief are the basic
p]an}(s of our policy ang gl our
specific strategieg and actiong will be
S0 desighed as to realise them,

-

the

Mr. Mukherjee wanted to know
whether the Janata Government is
devising any new techniques of plan--
ning. Yes, Sir, we are, The basic
technique which we will adopt a
technique which is dictated by com-
mon sense and the realities of our
situation—is to decentralise to the
maXximum extent planning and jtg im-
plementation. We do not want to
concentrate zll power in the Central
Ministries and the Planning Com-
mission. We do not believe that we-
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are the only wise people in the coun-
try. Our gechnique will be to fully
Aassocigte the Siate Government and
locaj authorities both in the formula-
tion of plans ang in their execution.
Qur technique will not be restricted
to the ivory towers of New Delhi but
will involve the people who gre actu-
ally  working on the fleld. Our
technique wiil be to devise manage-
able ang practical plans which will
not remain on paper but which are
.capable of swift execution at low cost.
Our technique will will be to imple-
.ment these Plans and to ensure that
project come up as originally visu-
alised. Our technique, Mr. Deputy
yChairman_ Sir, will be shown in the
field of action than in the field of
words.

Sir, Mr. Franab Mukherjee has
questioned the statement which I
made in the Lok Sabha gbout the ir-
responsible actions of the previous
State Congresg Governments. I had
mentioned a figure of Rs. 400 crores as
resources which had been thrown
away without due consultation with
‘the Planning Commission and the
Central Government, as a result of
“which the States today find themselv-
es in a mos¢ difficult plight, I am
sure that Mr. Mukherjee ig not ques-
tioning the figure which I had given.
“But since he is not here, it 1s, I
think only fair to all Members that
‘T show what exactly has been done by
these Governments. He used very
peculiar arguments, He said that I
-used the words “scorched earth policy”
followed by the (Congress—referring
to State Government in their financial
‘management. Now, this iz what he
<says:

“The decision to dissolve the State

Assemblies took place after the
‘March elections. Therefore, if the
‘State Government have spent any-

thing, it is not because of the consi-
deration that in June they were going
to be defeated, so they would have to
follow the scorched.earty policy
which he mentioned on the floor of
“the House...... »
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It was towards the end of December,
1976, and at the beginning of 1977
whepn the Planning Commission held
discussions with the State Govern-
ments including those which went to
clections for finalisation of the State

plans for 1977-78. Then the State
Governmentg pointed out what their
regources were and made certain

commitments with regard to additional
resources mobilisations; maintenance
of resources at the assessed level and
taking othar measures for financing
the plan. They made thesz commit-
ments. And what did they do then?
At that time the total deficit of all the
States was 370.5 crores and that was
the defieit which they expected at
the end of the financial year 1976-77.
Tnstead of that, the deficit has risen
to 479.38 crores, that is 109 crores
more which they were required to
arrive at and which thev had under-
taken to do. There was actual ero-
sion of resources on account Of tax
concessions, relief to employees and
other financial concessions by the State
Governments after the finalisation of
the State plans for the current year

between December and April. Now
that is the question. They offered
these concessions not only for their

own elections but for the March elec-
tions. I will read to you the extent
of concessions that they made and
which are the most fantastic. For in-
tatice, the following States made tax
concessions which involved additional
burden: Bihar—78.71 crores; TUttar
Pradesh-—73.68 crores; Madhya Pra-
desh—351.25 crores; Punjab—24.96
crores and West Bengal—49.82 crores.
And what king of concessions did
they give? They gave relief to emp-
loyees, cash medica] allowance, grant
of increased D.A., merger of Sub-
Registrars and Deputy Registrars and
all kind of things like remission of
taccavi loans amounting to Rs. 500
granted before 1st April, 1972, ap-
pointment of 4000 Urdy teachers, con-
version of affiliated colleges into cons-
tituent colleges and go on. Sir, I can-
not imagine anything more suspicious
than what was done. If you do not
like the scorched-earth policy, you can
call it anything else. But this is what
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was done and the result is that these
State Governmentg are today placed
in a most difficult position and they
will have the greatest difficulty in
finding resources for fulfilling their

plap demands. . - : [ .. ;.. -

As I mentioned in the Lok Sabha
I am going to have a series of meet-
ings with the State Chief Ministers
and Finance Ministers to review the
position and to salvage it. I would be
the happiest person in the world if
Mr. Mukherjee is right angd if in fact
the State Governments do not have
any financial problems. Let me hear
the Chief Ministers say this to me.

LT i

I am rather astonished at the reac-
tion which Mr. Mukherjee has given
to a very simple statement which 1
have made in the Lok Sabha, namely,
that I was proposing to consult the
Chief Ministers ang Finance Ministers
of the States, on the question of merg-
ing the Saleg Tax with Excise. Mr.
Mukherjee has told me that there is
no need to do this and al] T have to
do is to consult my Cabinet colleague
Babu Jagjivan Ram, I really do not
understand what Mr. Mukherjee has
in his mind. If he has any faith and
belief in the federal structure of our
Constitution, he will appreciate that
Sales Tax being a State subject it
cannot be removed by dictatorial act
of the Central Government. It would
require patient negotiations with the
elected representatives in the States.
However difficult. if it is in public
interest, we shall endeavour to find an
agreed solution in consultation with
State Governments, By all means
1 will consult Babuji, but that is be-
cause he ig a wise map and has a pro-
found understanding of men and
institutions. Sir, Shri Triloki Singh,
Shri Anandam and Shri Pranab
Mukherjee have alleged that my
Budget has done nothing for the
small man and that it has given con-
cessions tg the richer and moneyed
classes. 1 would like to ask the hon.
Members whether the raising of the
income-tax limit to Rs. 10,000, in ful-
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filment of our Manifesto promise is a
concession to high paiq or low-paid
persons., I would like to ask whether
increase in the surcharge is a conces-
sion to the richer classes. I would
like to ask whether my attempt at
raising resources mainly from direct
taxes and (o a small extent from in-
direct taxes is intended to  benefit
richer classes or poorer classes. The
learned hon. Members do not have to
be remindeg of elementary principles
of public finance. It is a fact, how-
ever, that for vears together the
previous Government filled the State
coffers primarily through the use of
the instrument of indirect taxes. which
bears more heavily on the poorer sec-
tions of society and did not have the
courage to raise resourceg directly.
Who was it, who brought down the
higher slab of income-tax and corpo-
rate tax to 66 per cent and is it not
I who is seeking to raise it back to
69 per cent? Was this a concession to _
the rich? T :

Shri Pranab Mukherjee accuseg me
of having a tremendous weakness for
big business, What is big business,
Sir, in this country and who has
created thig big business? Who gave
the licences which have enabled these
large houses to grow larger and new
ones to emerge as large houses? Who
fostered and encouraged the multi-
nationals? Was it the Janata Govern-
ment? Two dayvs ago in the Lok
Sabha, in response to a question, I
gave details of the arrears of income-
tax and corporate tax, which were
pending from severa] large houses in
the country, pending for several years
In whose regime was such g state of
affairs allowed to continue? Who
showed tremendous weakness for big
business even in the matter of tax col-
lection? 1 think it is about time that
our friends in the Congress Party
stopped deluding themselves and at-
tempting to delude the people.

Sir, I must reiterate that my pro-
posals in respect of investment allow-
ance and capita] gains are intended for
a specific purpose. That purpose is
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the stimulation of the national eco-
nomy and the encouragement to more
and more people to invest in produc-
tive assets. If we have to solve the
problemg of gur country pragmatical-
ly. we must undoubtedly increase pro-
duction ang create conditions in which
this can be done.

Sir, there was a reference to the
tax concessions made in respect of
rura] development, Sir, we, as a Gov-
ernment are committed to agricultural
and rural development. Certainly, it
is not our intention to hand over such
development to private companies.
What wild flight of imagination are the
hon. Members indulging in? The main
brunt of the programme quite evident-
ly has to be borne by the Central and
State Governments, and the Budget
provisions both in the Central and
State Budgets will show this. However,
I believe and I am sure that the hon.
Members will agree with me that the
time has come to associate all sections
of society in what is after all 3 major
national task. Why should we, Mr.
Deputy Chairman, 8ir, encourage pri-
vate sector companies to prosper in
industry unless they are prepared to
make a contribution towards agricul-
tural and rural development? What
do we mean when we talk about so-
cial responsibility of business? I do
not want that these should remain
mere words. I am throwing an open
challenge to private sector undertak-
ings to bring their time, energy,
money and managerial skills to the
rural areas. Let me make one thing
alsp very clear. We are not going to
be parties to a situation where a rural
development allowance is treated as
subterfuge for tax avoidance. We pro-
pose to set up a high-powered autho-
rity which will carefully scrutinize the
schemeg of rural development which
are to be put up. Only if these
schemes are relevant to our objectives
will they be allowed for the purpose
of this concession. A few days ago,
in the Lok Sabha, one of the Members
even said that private companies may
use this facility for putting up bunga-
lows in rural areas where tney can
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take their holidays. I hope that the
hon. Merfibers will credit the prescrib-
ed authority with a higher sense of
responsibility than to permit schemes
of this sort. Mr. Deputy Chairman, Sir,
I am sorry that I must once again turn
to the remarks of Shri Pranab
Mukherjee. He wants to know what
I mean by the depoliticalisation of
the banking system. If Mr. Mukherjee
wants a clarification I will certainly
give it to him. But, surely, Mr.
Mukherjee of all persons must under-
stang exactly what I mean. The
banks and other fitmnecial institutions
are, of course, a part of the ¢verall
national system and will be subject
to the policies and programmes of the
Government. But there is a vast
difference, Sir, between governmental
contro] and political control. We have
no intention of allowing the banks and
the financial institutions to be used as
instruments for the furtherance of
narrow political party interests. We
do not want them to be used to pro-
vide favours to political friends gr to
throttle political opponents. Thig is
what we mean by depoliticalisation.
Let the banks work according to their
constitution and according to the social
and economic objectives set forth by
the Government, If Mr. Mukherjee
wants to know what we mean by
depoliticalisation, let him perhaps
clarify why it was necessary for the
previous Government tg take away
from the authority of the Finance
Minister the Department of Banking
and Revenue and place it independent-
ly under Mr. Mukherjee. -

SHRI HARSH DEO M_ALAVIYA
(Uttar pradesh): Are you replying to
Mr, Mukherjee or to the debate?

SHRI H. M. PATEL: I am replying
to Mr. Mukherjee’s points.

SHRI SUNDAR $SINGH BHAN-
DARI (Uttar Pradesh): Are you dis-
owning him?

SHRI HARSH DEO MALAVIYA: 1
am not disowning him, but many
others have also spoken,
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SHRI H. M. PATEL: Certainly, 1
will reply to all of them. I am so
sorry that you are tired of him, but
I have very nearly finisheq with Mr.
Pranab Mukherjee.

Sir, let me again ask why was it
necessary for the previous Govern-
ment to take away from the authority
of the Finance Minister the Depart-
ment of Banking and Revenue and
place 1t independently under Mr.
Mukherjee. Why was this done?
Was it done tg secure administrative
or financial efficiency? Of course, not.
The Janata Government will pot in-
dulge in such political gimmicks,

AN HON. MEMBER: Let us see.

SHRI H. M. PATEL: Sir, an hon.
Member stateq in the House that 1
hag instructed Income-tax Commis-
sioners and other senior officials not
to conduct raids and searches and not
to pursue offenders against the law.
This is a very grave and utterly in-
excusable misrepresentation of what
my instructions were. I have, of course,
advised all officers that they must act
with courtesy, that they should shed
rudeness ang arrogance and that they
must use their legal powers and act
within the law. I do not want Income-
tax Commissioners and Excise Col-
lectors o  become instruments for
party purposes and in this sense,
thereiore, I want also depoliticalisa-
tion of these services, But I want
them te act firmly agamnst law brea-
kers and have made this clear to them
in no uncertain terms. If there is any
misconception about the policy of the
Janata Government, Jet me assure this
House and let me issue a stern warn-
ing 1o law breakers, smugglers and
tax-evaders that we will not tolerate
their activities and that we will bring
them to book.

Sir. Shri Triloki Singh criticiseq the
proposs! for the srant of the rural
development allowance in particular.
He said {hat rich taxpayers will cjaim
deduction of crores of rupees without
actually spending anything on rurai
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development. The hon. Member has
evidently not taken note of the safe-
guards contained in the Bill. The Bill
clearly picvides that only expenditure
incurred on specific programmes of
rural development approved by a
prescribed authority will qualify for
deduction in computing their taxable
income. The prescribed authority
wil]l ke of an adequately high level,
which will ensure that the concession
is not misused. The Bill also contains
a provision that a company or a co-
operative society claiming the benefit
cf this deduction will be required to
furnish galong with its returp of in-
come a 3'atement of such expenditure
in the prescribed form, duly verified
by a chartered accountant or other
qualified accountant, setting forth such
particalars as may be prescribed by
rules. Sir, some hon. Members have
criticised my proposal relating to
carry-forward of unabsorbed loss and
depreciation allowance of gick indus:
trial units on their amalgamation witp
sound ones. The criticism proceeds on
the assumption that this provision
will only be used as a device by big
companies to reduce their tax liability
without securing any advantage to the
economy. These hon. Members havc
evidently jignored the safeguards in-
corporated in the Bill. I would like to
clarify that this concession will be
available only 1n cases where the
Central Government is satisfied on the
recomrmendation of the specifieq autho-
rity that the amalgamation is in pub-
lic interest. Central Government has
also been empowered to prescribe
necessary conditions to ensure that the
conccssion is restricted to amalgama-
tions which would facilitate the reha-
bilitation or revival of the sick units.
Thig tax concession will not be allowe
unless the amalgamated company fur-
nishes along with its Return of Income
for the vear for which the set-off of
unabsorbed loss and depreciation is
claimed, a certificate from the speciiied
authority that adequate steps hava
been taken for the rehabilitation o~
revival of the business of the amal-

gamating company. The revival
of the business of sick wunits will
evidently not be possible unless
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the reduisite number of workers ara
employed by the amalgamated com-
pany. The specifieq authority will
also keep this aspect in view while
approving scheme of amalgamation
for the purpose of this concessjon.
This point was also raised in the other
House at the time of the clause-by-
clause concideraticn of the Bill. I had
then assured that hohourable House
that the interests of labour will be
fully safeguarded. I wou'd like to
reiterate tha: sssurance Lofure this
House as well.

00

Sir, there wag also a reference by
some hon. Members to the provisions
relating to capital gains. As 1 have
indicated in my Budget speech, it is
my belief that the present structure
of capita] gains taxation stands in the
way of adequate mobility of investi-
ble resources and perpetuate invest-
ment in low priority assets. The
changes I have made are intended to
rationalise the capital gaing taxation
and encourage channelisation of
funds in desired directions. The pro-
posal for exempting long-term capi-
tal gains in cases where sale pro-
ceeds are reinvested or deposited in
specified assets will be helpful in
channelising investments in desired
directions and, therefore, subserve
the interests of the national economy.

Sir, there was some criticism also of
the proposal to exempt closely-held
industrial companies from the obli-
gation to distribute a specified per-
centage of their profits by way of
dividend. I had explaineg the ration-
ale of thig proposal in detall in the
other House. 1 would like to reite-
rate that the need for a provision re-
quiring closely-held companies to dis-
tribute a specified percentage of their
profits arises when the rates of corpo-
ration tax are substantlally lower
thap the maximum marginal rate for
personal taxation. In such a situation.
tax-payers may like to avoig paying
tax at a higher rate by using comp-
anies ag a cover for their personal
business. However, when the rates of
corporation tax are nearly as high as
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the maximum marginal rate of personaj
taxation, ag is the position now, there
is not much tax advantage to be gain-
ed by operating through closely-held
companies. 1 would also like to point
out that if one examines the growth of
monopolies in this country, 1t will be
observed that they have been built up
largely by holding companies and I
would like to emphasise that holding
companies have not been exempted
from the requirement of ccmpulsory
distribution of dividend. :

Hon. Member, Shri Anandam has
relied on the recommendations made
by Wanchoo Committee for criticis-
ing my proposal to reduce the hold-
ing period of the capital assets from
60 months to 36 months. However, in
criticising my proposal for exempting
closely helq companies from the re-
quirement of compulsory  distribu-
tion of dividends, he has forgotten
the fact that the Wanchoo Committee
itself had recommended the complete
abolition of this provision from the
Income-tax Act. But I have not
gone that far.

Mr. Deputy Chairman, Sir, during
the last few weeks, in both houses of
FParliament, the entire budgetary
process has given the new Govern-
ment an opportunity to give a firm
indication of its policy intentions. It
hag also given the Government an
opportunity to listen with attention
to the views expressed by hoh. Mem-
bers from both sides. I have nothing
more to add except to express the
hope that pnow at least the direction
in which the Janata Government
wishes to move will have been clear
to all sections of Parliament, For the
rest, T will let our actions speak for

themselves. 1 hope the House will
carry the Bill

SHRI BISHAMBHAR NATH
PANDE (Nominated): I would like

to seek one clarification from the hon.
Finance Minister, He has character-
ised the appointment of 4.000 TUrdu
teachers as an irresponsible action. I
may inform him that in 1975, when
Mr. H. N. Bahuguna was the Chief
Minister of U.P., on the demand of
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the minorities, he appeointeq 4,000
Urdu teachers temporarily. After a
year, their appointments were again
confirmed, Therefore, does the
Finance Minister regard this arpcint-
ment of Urdu teachers and the teach-
ing of Urdu irresponsible?

SHRI MOHAMMAD YUNUS
SALEEM (Andhra Pradesh): This is
the policy of the Janata Government.

SHRI N. H. KUMBHARE (Maha-
rashtra): Sir, I would like to seek a
clarification from the hon. Minister.

MR. DEPUTY CHAIRMAN: Mr.
Kumbhare, yoy have spokepn already.

SHRI N, H. KUMBHARE: I am
cnly seeking a clarification. What
about the levy on bidws? He is going
to get Rs. 28 crores out of this levy.
. He has also not exempted the small-
scale industries and the co-operative
sector.

SHRI H. M. PATEL: In regard to
this matter of Urdu teachers, I am not
cpposed to the appsointment of Urdy
teachers. 1 was referring to the
haste and the hurry with which ap-
pointments are sanctioned. This is not
the only scheme. There are many
schemes which are mentioneq in the
list.

'SHRI MOHAMMAD YUNUS
SALEEM: This was not a hasty deci-
sion. This was a belated decision
rather than a decision taken in 3
hurry and haste.

SHRI H. M. PATEL: Whepn you
announce the decision just a few days
before the election and at the cost of
your financial and budgetary solven-
cy, it does become a matter for com-
ment. It is the budgetary and finan-
cial solvency tc which we are referr-
ing and not the intrinsic merits of any
of the proposals.

SHRI BISHAMBHAR NATH
PANDE: 1f the extension had not
been given, they would have lost
their jobs,
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SHEI N. H. KUMBHARE: What
about the levy on bidis? He has not
said a word about that.

MR. DEPUTY CHAIRMAN: Order
please. ST e .

faqer & Aa (s Fwafa Aot ):
AqTET, § g W@ AT f wag fag wd)
ST #T ag Ay Agr g R 99 dw,
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SHRI N. G. RANGA (Andhra
Pradesh): Sir, there are many as-
pects of this Budget with which quite
a number of us have been in agree-
ment. But some of the points which
he has made, some of his observations,
were, I think, included because of
some wrong advice given to him gnd
accepted by him either in haste or by
mistake. He referred top the grants
made by the State Governmentzs on
taccavi loans. These Joans are not
granted in a minute or two or in a
month or two. They are granted as
a matter of policy to people suffering
from want of credit in times of dro-
ught. Such other itemg must have
also been there. I think it was a mis-
take on the part of the Finance Min-
istry to have advised my hon. friend
to include all these items as irres-
ponsible budgetary expenditure in-
curred by the State Governments.

1 p.M.

SIiRI DEVENDRA NATH DWIVE:-
D1 (Uttar Pradesh): In his reply the
hen, Minister has tried to explain as
to what he means by politicalisation
cf banks and he has tried to make a
distinction between the political con-
trol ¢f the banks and the Governmen-
tal control. Now, without meaning
any disrespect to him, T feel that he i
a little alergic to the word ‘political’,
What distincticn should be made bet-
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[Shri Devendra Nath Dwivedi]

‘ween the political contro]l and the
partisan control? Now, what Mr.
Pranab Mukherjee said was in the

"background of a reply that Mr. Patel

had given in reply to a question about
the Reserve Bank of India’s policy
pertaining to the interest rate to the
savings bank account holders. Ipn that
reply he had said that the Reserve

‘Bank of India....

MR. DEPUTY CHAIRMAN: You
‘have made your point. It is very
clear. - .

SHRI DEVENDRA NATH DWIVE-
DI: What I want to say is that when
he says that he i5 in favour of depoli-
ticalisation of banks, I want to ask
him to take this House into confidence
and assure thig House that the politi-
cal objectives of the Government with

regard to how the financial institu-
tions will formulate policieg about
credit, about giving loans to the

poorer sections, about small-scale
sector, ete., which are political in
nature, will be reflected in the bank-
ing policy and the banks will not play
into the hands of the big business, the
way they used to be before the nati-
onalisation of banks.

SHRI SHYAM LAL YADAV (Uttar
Pradesh): I have to make only one
point and seek clarification. The
Finance Minister on 18th June exemp-
ted all the cloths manufactured by
powerloom from excise duty, but later
on he modified the notification gn 15th
July and imposed excise duty, just
equal to the cloth produced by the
mills, on powerlooms  also. The
powerlooms produce particularly two
types of cloth, i.e. the canvas and the
duck. These two qualities are manu-
factured by powerlooms alone. They
are not manufactured in the handloom
sector. The powerlooms situated in
Pilakhwa and Kanpur produce canvas
and duck cloths which are not pro-
duced in -the handloom sector. My
submission is that this exemption
should continue and the modification
made on 15th July should not be there.
This is a point to be clarified by the
Minister.
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SHRI BHUPESH GUPTA: Sir,
when the hon. Finance Minister was
referring to explanation and other
things, we expected that he would
give us an assurance that the honest
officers would nof be persecuteg and
victimised for acting boldly against
big business houses. We hag wmen-
tioned this but he has not at all tou-
ched this subject.

Sir, ag you know, you have been
here in this House, the case 0of an
honest Class I Officer of the Income-
tax Department figured again and
again. The name of the Officer is
D. K. Ghose.

For his outstanding services he was
made the Deputy Director of the En-
forcement Directorate. Then he con-
ducted a series of investigations main-
ly into the Birla affairs, Shaw Wallace
affairs  As a result of this, a lot of
money wag recovered. Cases were
started. For example, Mr. W _ D.
Jones, Director of Hindustan Motors,
was arrested and he wag involved
in swindlings of Rs. 7 crores or what-
ever it is. Now this is one case. Then,
Sir, the same Officer investigated the
case of the United Commercial Bank,
which related to forward booking of
about one million sterlings on the last
working day, before the devaluation
wag ordered in June 1966. I am not
going into other cases and investiga-
tions, but ag a result of this the per-
secution started and remarks were
made in the confidential reports of
that Officer. Ultimately. Sir, he was
ousted out of service. He wag given
a token promotion as Assistant Income
Tax Commissioner, then he was de-
moted and ousted out of service, 1
should like to know whether, like
many other mischiefs that are being
undone in other departments—I hope
they are being undone—this will also
be gone into by Government., Even
a contempt of court wag committed by
the Government. When the Gov-
ernment asked some department to
do something, the court passed some
orders. The Government did not im-
plement them. Then a contempt of
court case was filed by the officer. Mr.
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Pranab Mukerjee was dealing with it.
But nothing hag happened, All I
want to say here is that officers who
have shown courage, integrity and
acted against the Birla empire, the
Shaw Wallace ang others, should be
protected. In the Shaw Wallace case,
I have mentioned that documents were
seized which showed how Shaw Wal-
lace was giving money to certain poli-
tical personalities, These documents
are with them. Can they deny it?
In the Birla case investigations, crores
of rupees were revealed. Actions
were taken, prosecutions were launch-
-ed. Nothing was in dispute. The
officers then stepped up investigations
against the Birlas. Birla has his house
in Calcutta burgled. Such things
happen again and again. -

MR. DEPUTY CHAIRMAN: You
have made your point.

SHRI BHUPESH GUPA: Sir, 1
would like to know what is the reme-
dy for guch officers, whether they are
big or small? There must be some
Thonest gofficers in the department I
have given, by way of illustration,
the case of Shri P. K, guha. I would
like to know whether the hon. Minister
will go into all such caseg and take
remedia] measures, redress their grie-
vances, so that the career of such
honest cfficers is not ruined and they
are not intimidated. Those who have
written the confidential reportg must
have been instructed by some big
businessmen, because Mr. T. P. Singh,
one of the Secretaries in the Finance
Ministry, encouraged such officers...

MR. DEPUTY CHAIRMAN: Order,
Order,

SHRI BHUPESH GUPTA: He com-
mended the action of Mr, P. K. Guha
and as a result of his recommendation,
he was given this post. Such instances
are coming to light. People have
begun to talk. I shoulg like to know
what machinery is going to set up
to deal with such cases and set the
things right. # ~ T

SHRI G. LAKSHMANAN (Tamil
Nadu): In his reply, the Finance
Minister hag not made any mention

803 RS—6.
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about the grant of dearness allowance,
which the Central Government em-
ployees are entitled to get. Another
thing is, Sir, the pensioners were
granted some sort of a dearness
allowance for the increase of every
16 points. I think our Finance Minis-
ter himself is a pensioner—I hope I am
right—and I expected that he should
at least announce some gd hoc incre-
ase in the pension of the Central Gov-
ernment employees. Therefore, I
would like to ask whether he is going
to accept grant of dearness allowance
to the Central Government employees
and the pensioners also.

SHRI H. M. PATEL: 1 don't
think. ..

T (Inferruption)

MR. DEPUTY CHAIRMAN:

Order, please.
of it.

We have had enough
We cannot start a debate again.

SHRI H. M. PATEL: So far as Mr.
Bhupesh Gupta’s point is concerned,
I can certainly assure him that no
honest officer, no courageous officer
need have any apprehension during
this Government’s regime. If there
are any cases that he would like ug to
look into, we would certainly be glad
to look into them.

In regard to the composite mills and
powerlooms, Sir, I had fully explain-
ed as to why we decided to modify
the previoug announcement which I
had made when I made my budget
speech in the Lok Sabha. The rea-
sons have been fully explained as to
why the change over has been made
and the way it has been made to safe-
guard the interests of all—and hand-
loom weavers in particular.

MR. DEPUTY CHAIRMAN:

Order, Order.

st WX o WA ATATATAFT
(veraeE) ;g &Y & oF SEdwA
qrEaTEw & ik ¥ fF=EreF@| & fog
oIt fasr A1 | IgF FIL H AT 24T
qrferdt & 7
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MR. DEPUTY CHAIRMAN:
Now we will have voting on the

motion for consideration as wel] as
the clauses. Now I would like fo form
the House that the Lobby bells are out
of order possibly because of the rains
or some such cause. So I would re-
quest the Whips to make sure that the
Members are present in the House
when it comes to voting on clauses or
any other motion that is before the
House. Now I will put the motion 1o
vote. The question is:—

“That the Bill to give effect to
the financial proposals of the Cen-
tral Government for the financial
year 1977-78, as passed by tht Lok
Sabha, be taken into consideration.’

The motion was adopted.

MR. DEPUTY CHAIRMAN:
Now we shall take up clause by clause
consideration of the Bill,

Clause 2 was added to the Bill.
Clause 3 Amendment of section 2.

MR. DEPUTY CHAIRMAN:
Clause 3. There is one amendment bhut
it ig a negative amendment,

SHRI D. P. SINGH (Bihar): The
amendment concerns capital gains.

(Interruptions)

SHRI BHUPESH GUPTA: These
are very important changes that we
are making,

SHRI KAMLAPATI TRIPATHI:
The votes may be recorded.

SHRI BHUPESH GUPTA: We are
making very important changes. They
should be given effect to.

MR. DEPUTY CHAIRMAN:
The Lobby bells are working now all
right. There is one amendment, but
since it is of a negative nature it is
not being put to vote. Sy the clause
as such is being put to vote.
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The question is:

“That clause 3 stand part of the
Bill.”

The House divided.

MR. DEPUTY CHAIRMAN: Ayes
41; Noes 102.

T1e .

AYES—41 -

Abdu} Khader, Shri M. S.

Abid, Shri Kasim Ali

Advani, Shri Lal K, -
Asthana, Shri K. B.

Bhandari, Shri Sunder Singh
Bhanu Pratap Singh, Shri
Chaurasia, Shri Shivdayal Singh
Gowda, Shri U. K. Lakshmana
Gupta, Shri Shyamlal

Jagbir Singh, Shri
Janardhanam, Shri A. P,
Kadershah, Shri M.
Kamalanathan, Shri M,

Khan, Shri Ghayor Ali
Kulkarni, Shrimati Sumitra G.
Lakshmanan, Shri G.

Lotha, Shri Khyomo

Maran, Shri Murasoli

Menon, Shri Vishwanatha

Mhaisekar, Shri
chandra

Misra, Shri Lokanath
Narendra Singh, Shri
Nathi Singh, Shri
Nizam-ud-Din, Shri Syed
Papireddi, Shri Bezawada
Parikh, Prof. Ramlal
Pradhan, Shri Patitpaban
Prem Manohar, Shri
Punnaiah, Shri Kota

Ragq, Shrimati Rathnabai Sreenivasa
Ray, Shri Rabj

Samad, Shri Golandaz Mohammedhu-
sian A,

Govindrao Ram-
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Saring, Shri Leonard Soloman
Schamnad, Shri Hamid Al
Shahi, Shri Nageshwar Prasad
Shanti Bhushan, Shri

Siddhu, Dr, M. M. S,

Sinha, Dr. RamKripal

Sujan Singh, Shri

Trivedi, Shri H. M.

Varma, Shri Mahadeo Prasad

NOES—102.

Adivarekar, Shrimatj Sushila Shankar

Alva, Shrimati Margaret

Amarjit Kaur, Shrimati

Amla, Shri Tirath Ram

Anandam, Shri M.

Antulay, Shri A. R.

Avergoankar, Shri R. D. Jagtap

Barman, Shri Prasenjit

Basheer, Shri T )

Bhagwan Din, Shri . . .. - - ...

Bhagawati, Shri B. C.

Bhardwaj, Shri Jagan Nath

Bhatt, Shri N. K.

Bhupinder Singh, Shri

Buragohain, Shri Nabin Chandra

Chandrashekharappa, Shri T. V.

Chaudhari, Shri N. P. .

Choudhury, Shri Nripatj Ranjan

Chowdhary, Dr. Chandramanilal

Chundawat, Shrimati Lakshmj
Kumari

Das, Shri Bipinpal

Deshmukh, Shri Bapuraoji Marotraoji

Dhabe. Shri S. W,

Dinesh Chandra, Shri Swami

Dutt, Dr. V, P.

Dwivedi, Shri Devendra Nath

Gadgil, Shri Vithal

Gill, Shri Ragbir Singh

Goswami, Shri Sriman Prafulla

Gupta, Shri Bhupesh

Habibullah, Shrimati Hamida

Havanur, Shri L. G.
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Jain, Shri Dharamchand

Joshi, Shri Jagdish

Joshi, Shri Krishna Nand

Kalaniya, Shri Ibrahim

Kamble, Prof. N, M.

Kapur, Shri Yashpal

Khan, Shri F, M.

Khan, Shri Khurshed Alam

Koya, Shri B. V.- Abdulla ;

Kumaran, Shri S.

Kumbhare Shri N. H.

Kureel, Shri Piare Lall urf Piare Lall
Talib

Mahanti, Shri Bhairab Chandra

Mahapatro, Shri Lakshmana

Mahida, Shri Harisinh Bhagubava

Majhi, Shri C. P,

Makwana, Shri Yogendra

Malaviya, Shri Harsh Deo

Mali, Shri Ganesh Lal

Malik, Shri Syed Abdul

Mehrotra, Shri Prakash

Mehta, Shri Om Tl

Menon, Shrimati Leela Damodara

Mishra, Shri Mahendra Mohan

Mittal, Shri Sat Paul

Mondal, Shri Ahmad Hossain

Munda, Shri Bhaiya Ram

Naik, Shri L. R.

Nanda, Shri Narasingha Prasad

Nurul Hasan, Prof, S,

Pande, Shri Bishambhar Nath

Patil, Shri Deorao

Patil, Shri Gulabrag

Pradhan, Shrimati Saraswati

Raha, Shri Sanat Kumar

Rahamathulla, Shri Mohmmad

Ranbiy Singh, Shri

Ranga, Shri N. G. )

Ratan Kumari, Shrimati

Reddy, Shri Mulka Govinda

Refaye, Shri A, K.

Roy, Shri Kalyan

~

Sahu, Shri Santosh Kumar



167 Finance (No. 2)

[Mr. Deputy Chairman]
Saleem, Shri Mohammagq Yunus
Savity Behen, Shrimati
Sharma, Shri Kishan Lal
Sharma, Shri Yogendra
Shastri, Shri Bhola Paswan .-
Shastri, Shri Prakash Veer
Shyamkumari Devi Shrimati
Singh, Shri Bhishma Narain
Singh, Shri D. P.

Singh, Shri Irengbam Tompok
Singh, Shri Mahendra Bahadur
Singh, Shrimati Pratibha
Singh, Dr. V. B,

Sisodia, Shri Sawaisingh

Soni, Shrimatj Ambikg

Sultan, Shrimati Maimoona
Swu., Shri Scato

Thakur, Shri Gunhanand

Tilak, Shri J, S.

Tiwari, Shri Shankarlal
Trilokj Singh, Shri

Tripathi Shri Kamlapati
Venigalla Satyanarayana, Shri
Verma, Shri Shrikant

Wajd, Shri Sikander Ali
Yadav, Shri Shyam Lal
Zawar, Husain Shri

The motion was negatived.

Clause 3 was omitted from the Bill.
Clauses 4 to 8 were added to the Bill.
Clause 9—Amendment of Section 324

MR. DEPUTY CHAIRMAN: There
is one amendment. i :

SHR] M. ANANDAM (Andhra Pra-
desh): Sir, 1 beg to move;

1. “That the Rajya Sabhg recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1977, as
passed by the Lok Sabha, namely:
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“That at page 8, after line 33
the following be inserted namely

‘(iv) the new machinery o
plant installed is made in Indi
and is not importeq from am
foreign country.” ”

Mr. Deputy Chairman, I have ;
smal] explanation to make by movin
this amendment. With a view to pro
moting  scientific and  technica
knowledge, the Bill has provided fo
specia] investment allowance of 3!
per cent in respect of plant an¢
machinery installed after the 30t
June, 1977 if the knowhow belongs t
our country and is developed in on
of our laboratories. But, what I finc
ig that though the technology is indi
geneous, if the machinery is imporfe
from foreign countries, even then thi
special agllowance of 35 per cent i
available. My gubmission is that I
order to encourage indigenous indus
try for the manufacture of plant ans
machinery. the special gllowance o
35 per cent must be limited only ti
the machinery manufactureg in Indi
and not imported from a foreigl
country. That is the purpose of m;
amendment. I am sure that the Hon
Finance Minister will gecept ane
allow the amendment to go.

The Question was proposed, -

SHRI H, M. PATEL: Mr. Deput;
Chairman, Sir, I am unable to accep
thig amendment for the very obviou
reason that this particular allowance
the higher allowance, was intended t
encourage the Indian knowhow deve
loped in this country for peing usec
for development. Now_ what you ar
saying is that this concession shoult
be given only for the machinery an
plant for manufacturing a produc
based on knowhow developed in th
country. Most part of the plant anc
machinery is made in thig country
But, if any portion is needed to b
imported, woulg you say that rathe
than developing the knowhow in th
country, forgo that. I am sure tha
on further consideration you woul
say that this amendment should no
be pressed,
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MR. DEPUTY CHAIRMAN; Would
you Wwithdraw the amendment or
woulg like it to be put to vote?

SHR] M. ANANDAM: It may be piit
to vote.

MR. DEPUTY CHAIRMAN: The
question is:

“That the Rjaya Sabha recom-
mendg to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1977, as
passed by the Lok Sabha, namely:—

‘That at page 8, after line 33,
the folowing be inserted, namely:

‘(iv) the new machinery or
plant installed is made in India
and is not importeq from any
foreign country.’”

The motion was negatived.

MR. DEPUTY CHAIRMAN:. Now,
the question is:

“That clause 9 stand part of the
Bill.”

The motion was adopted. .
" Clause 9 was added to the Bill.

. Clauses 10 to 12 were added to the
Bill.

\
Clause 13— (Insertion of new section
H4E),

MR. DEPUTY CHAIRMAN: We
shall now take up clause 13, There
are four amendments. One amend-
ment is barred because it wants the
clause to be deleted. If you want the
clause to be deleted, should we consi-
der the pother amendments?

SHRI M. ANANDAM: Sir, before
you put the clause to vote, we would
like that the amendmentg that we
have proposed may be considered. If
they are not accepted, then when the
clayse' is put to vote, we will press
for a division.

Sir, T beg to move:
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3. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made 1n
the Finance (No. 2) Bill, 1977, as
passed by the Lok Sabha, namely:—

“That at page 11, for lines 5 to
8, the following be substituted,
namely:—

“(v) shares in any new indus-
trial undertaking incorprated

- ' on or after the 1lst day of April,

1977, under the Companies Act,
1956”.

SHRI PRAKASH VEER SHASTRI
(Uttar Pradesh): Sir, I beg to move:

14, “That the Rajva Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Fimince (No. 2) Bill, 1977, as
passed by the Lok Sabha, namely:—

‘That at page 10, after line 43,
the following proviso be inserted,
namely:—

- “Provided that in case of com--
pulsory acquisition of g capital
asset under any law, the time
limit laid down for investmenrt
or consideration to obtain relief
under thig section shall relate to
the date of receipt of compen-
sation or enhanced compensa-
tion, ag the case may be, instead
of the date of transfer.’”

15, “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1977, as
passed by the Lok Sabha, namely.—

‘That at page 11, after line 31,
the folowing proviso be inserted,
namely:—

“Provided that the provisions
of this section shall extend to
those cases of transfer under
compulsory acquisition where
decision regarding fina] amount
of compensation js pending be-
fore any court of Taw on the
1st day of April, 1977.)”

The questions were proposed.
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SHRI M, ANANDAM: Mr. Deputy
Chairman, Sir, we have seen that
under clause 3, regarding the defini-
tion of “short term capita] gains”, the
period has been reduced from 60
months to 36 months, Added to that
the present sectiop 42A has been dilu-
ted in the sense that if any person
invests the proceeds of the capital
assets in any specified assets—they
have specified a number of assets—he
ig not liable to pay any capital gains
tax at all. My submission is that the
entire concept of capital gains tax is
completely diluted by virtue of this
particular provision. My further sub-
mission is, I do not know why there
should be an exemption in respect of
a person who gells capital assets and
invests the proceeds in old  shares,
There are a number of speculators
who might sell theiy old shares and
again invest the money in shares of
old companies. Why should they get
the exemption? It ig merely conver-
sion of one type of shares into another
type of shares. What I propose is that
if anybody wants to sell his capital
assets to invest in new shares, shares
of new industrial undertakings consti-
tuted after the 1st April, 1977, then
alone he should get exemption from
the capital gains tax not otherwise.
Therefore, I am moving this amend-
ment for consideration by the House.

SHRI BHUPESH GUPTA: The
Government ghould accept this am-
endment, It is g very excellent am-
endment, and I hope our CPI(M)
friends will suppor{ us in this matter,
I go not know why they did not sup-
port us earlier. Now, Sir the whole
scheme of capital gains tax hag been
so molested by this Government that
the money remains with them, the
savings remain with them, diversifica-
tion takeg place and the exchequer is
denied any revenue from the capital
accumulations of the private sector
especially. On the one hand Govern-
ment wants resources; on the other
hang Government 1is ‘evolving a
scheme whereby the whole thing will
be diversifieg and will remain in the
handg of the private sector. We do not

-~
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want Palkhiwalas, We want a change.
Therefore, capita] gains and the mono-
poly sector must be kept hundred per
cent by the Government, if anything
at all, and the investment must be ac-
cording to the planning and in desired
channels, The money should be spent
not as the capitalistg like. We have
seen how the capitalists are evading
taxes, to the tune of Rs. 800 crores,
how they are not paying money to the
Government financia] institutiong and
others, how, for example, the jute
mills have not even paid the money
which the Jute Corporation borrowed
for them, Rupeeg twenty-four crores
are due to the Jute Corporation from
the jute mills, In such a situation it
is a matter of shame, everlasting
shame, that this Government brings
in a scheme of things jn which instead
of taking away from the monopoly
class, Government gives money back
to them, retains money in their hands
thereby leading {o concentration of
wealth and economic power jn the
hands of the private sector. Yester-
day in the other House Mr. Moraraji
Desaij said, I wil] not go to take from
communism gor capitalism; ] am nei-
ther. Then where are you Mr, Morarji
Desai? These steps show you are a
capitalist, I know Mr., Morarji Desai
will never go along the path of com-
munism. But at least do not go closer
to the Birlas and Tatag and multi-
national corporations. Therefore, if
you have any sense—] wil] not say
sense of shame—if you have any good
sense, accept that amendment and save
ug from the trouble of defeating you
again on this Clause,

st AFrmaAIT e  §Y Y gavgT
Ho 14T 157@ § ITFTHEA I3
7z & fF s S gWIY q3W FT
FIATMF g1 Wr & 39 faue ®7
F N framai £ 9 Tadie 91 ITI-
qf AT AR & ITH! THETET FT
foaor AT & YT ST A1 fEEmT #
Tgt e arar | SEevw & fan § s
wTgar g f v ad & fad wray ag wafy
w@r g fr frdy gufg 7 @97 & a1
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St 97 wd ag A au & fqd fHEY
USasd i & aar fTar ary, afwT
feeelt 31T forell & s o189 & fEaEl
FT & Aifow | H qR |1Eas #T ar|
WISAT § | T&T &1 SHIT &1, 7L AT 97
¥ o @r ST g HIT d 39X R
ar fefgas #1@ & oo &, s awd €
d gim #}T aF 79 TG g, AT g
T AT qrar g S o7, s AU &
FH AT AQT KT AW T {9 g6 F1 73ty
@Y g O foami @t 59 F7 A9 AZN
faerr 1 gafay § 37 ansHea §Fngar
g fF g as 12 & fado 7 &1 g
FHEIT TAHT a1 Feferafacey gaamET
F E 99 aF ¥ gfaar 3T W oara
&1 | 93 AT A1 guIgAl 7 33399 § |

SHRI U. K. LAKSHMANA
GOWDA: Sir, it js very interesting
‘to hear Mr. Bhupesh Gupta. After
all the fire against capitalists and
while agreeing to Mr. Anandam’s
amendment, he is only accepting ex-
emption for capital gains tax after
1st April 1977 and not before. That
is all the change that he is accepting.

SHRI H. M, PATEL: I hope that in
view of what the honourable Mem-
ber, Shri Anandam, said, my friends
.on the other side of the House will
realise that this capital gains tax is
not something which only helps the
very rich and s0 on, but it also helps
‘the farmers, quite g large number of
them. It helps many people. There-
fore, it is not for him to speak, how-
ever eloquently he may speak, and
I hope that he will be a little less
sSweeping in whatever he has to say.
‘So far ag Shri Prakash Veer Shastri
iz concerned, I would like {o tell him
—there are two amendments which
he has moved—that amendment No.
14 ig something which I would gladly
accept if it were possible to accept,
but jt is not, as things stand today.
I propose to examine it and see, be.
cause there are g number of other
legal modifications which will be
necessary. Those will have to be exa-
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mined. In principle I should say
the point you have raised heeds con-
sideration and will be considered. But
hig second amendment is no¢ jceept- )
able at all, What he says through his
amendment No, 15 i5 that the benefit
of the capital gain be given to trans- °
actions which may have taken place
before. That, T think, is something
which is not contemplateq and, there.
fore, T will have to oppose that.

So far as Shri Anandam’s gmend-
ment is concerned, evep though it was
powerfully supported py Shri Bhu-
pesh Gupta, I regret I will have to
oppose it. I oppose it because I think,
again, the object of the whole exer-
cise is not understood. Capital gain
is something which arises because
certain types of assets remain un-
utiliseg because people do not want
to sel] them for fear of paying large
capita] gaing tax, By the amend.
ment I have proposed, I really make
the capital, which remains immobile,
mobile. When you dg that, again you
want thig money to be invested in
something new. The point is that it
ig not for me. Whoever wants to sell
it also wants the money to be re-
invested so as to bring him some in-
come, Therefore, to accept that am-
endment only mean negativing the
whole object....

SHRI BIPINPAL DAS: In view of
what the Finance Minister has said,
We are SOITY we cannot accept the
position and, therefore, we want to
vote against the clause as a whole.

SHRI BHUPESH GUPTA; We shall
not accept your clause.

MR. DEPUTY CHAIRMAN: Then
al] the amendments are withdrawn.

The amendments Nos. 3, 14 and 15*
were, by leave withdrawn.

MR, DEPUTY CHAIRMAN: The
question is:

“That clause 13 gtand part of the
BillL.”

The House divided.

*For texts of amendments, vide col.
170 supra. - e -
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MR. DEPUTY CHAIRMAN: Ayes—
43, Noes —106.

AYES—43

.

Abdu] Khader, Shri M. S.
Abid Shri Kasim Alj

Advani, Shri Lal K.

Asthana, Shri K. B.

Bhandari, Shri Sunder Singh
Bhanu Pratap Singh, Shri
Gowda, Shri U. K. Lakshmana

Jagbir Singh Shri ]

Janardhanam, Shri A. P.

Kadershah, Shri M. ‘ i

Kamalanathan, Shri M.

Khan, Shri Ghaysor Ali

Krishnan, Shri U. R.

Kulkarni, Shrimati Sumitra G.

Kunjachen, Shrij P. K.

Lakshmanan, Shri G.

Lotha, Shri Khyomo

Maran, Shri Murasoli

Menon, Shri Viswanatha

Misra, Shri Lokanath

Narendra Singh, Shri

Nathi Singh, Shri

Nizam-ud_Din, Shri Syed

Papireddi, Shri Bezawada

Prem Manchar, Shri

Parikh Prof, Ramlal

Pradhan, Shri Patitpaban

Punnaiah, Shri Kota

Rajan, Shri Pattiam

Rao, Shrimati Rathnabaj Sreenivasa

Ray, Shri Rabi

Razack Shrimatj Noorjehan

Samad, Shri Golandaz Mohammed-
husian A.

Saring, Shri Leonard Soloman

Schamnad, Shri Hamid Ali

Shahi, Shri Nageshwar Prasad

Shantj Bhushan, Shri

Siddhu, Dr. M. M. S.

Sinha, Dr, Ramkripal

Sujan Singh, Shri

Swaminathan, Shyj V. V.

Trivedi, Shri H, M,

Varma, Shri Mahadeo Prasad

NOES—106 "

Adivarekar Shrimati, Sushila
Shankar
Alva, Shrimatj Margaret
Amarjit Kaur, Shrimati
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Amla, Shri Tirath Ram

Anand, Shrij Jagjit Singh

Anandam, Shri M.

Antulay, Shri A. R.

Avergoankar, Shri R. D. Jagtap

Barman, Shri Prasenjit

Basheer, Shri T.

Bhagwan Din, Shri

Bhagaweati, Shri B, C.

Bhardwaj, Shri Jagan Nath

Bhatt, Shri N, K.

Bhupindey Singh, Shri

Buragohain, Shri Nabin Chandra

Chandrashekharappa, Shri T, V.

Chaudhari, Shri N. P.

Choudhury, Shri Nripatj Ranjan

Chowdhary, Dy. Chandramanilal

Chundawat, Shrimati Lakshmi
Kumari

Das, €hri Bipinpal

Deshmukh, Shri Bapuraoji
traoji

Dhabe, Shri S, W.

Dinesh Chandra Shrj Swami

Dutt, Dr. V. P,

Dwivedi, Shri Devendra Nath

Gadgil, Shri Vithal

Gill, Shri Raghbir Singh

Goswami, Shri Sriman Prafulla

Gupta, Shri Bhupesh

Habibullah, Shrimat; Hamida

Havanur, Shri L. G.

Himmat Singh, Shri

Joshi, €hri Jagdish

Joshi, Shrij Krishng Nand

Kalaniva, Shri Ibrahim

Kamble, Prof. N. M. i

Kameshwar Singh, Shri

Kapur, Shri Yashpal

Khan, Shri F. M.

Khan, Shri Khursheg Alam

Khaparde, Shrimati Saroj

Koya, Shri B, V. Abdulla

Kumaran, Shri S. A

Kumbhare, Shrj N. H.

Kureel, Shri Piare Lall urf Piare

Lall Talib
Mahanti, Shri Bhairab Chandra '
Mahapatre, Shri Lakshmana
Mahida Shri Harisinh Bhagubava
Majhi, Shri C. P.
Makwana, Shri Yogendra
Malaviya, Shrij Harsh Deo
Mali, Shri Ganesh Lal
Malik, Shri Syed Abdul
Mehrotra, Shri Prakash
Mehta, Shri Om

Maro-
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Menon, Shrimati Leela Damodara
Mishra, Shri Mahendra Mohan
Mittal, Shri Sat Paul

Mondal Shri Ahmag Hossain
Munda, Shri Bhaiya Ram

Naik, Shri L, R,

Nanda, Shri Narasingha Prasad
Nura] Hasan, Prof, S.

Pande, Shr1 Bishambhar Nath
Patil Shri Deorao

Patil, Shri Gulabrao

Pradhan, Shrimatj Saraswati
Raha, Shri S2nat Kumar
Rahamathulla, Shri Mohmmad
Ranbir Singh, Shri

Ranga, Shri N. G.

Ratan Kumari Shrimatj

Reddy, Shri K. V. Raghunatha
Reddy, Shri Mulka Govinda
Refaye, Shri A. K.

Roy, Shri Kalyan

Sahu, Shri Santosh Kumar
Saleem, Shri Mohammad Yunus
Savita Behan, Shrimati
Sharma, Shri Kishan Lal
Sharma, Shri Yogendra
Shastri, Shri Bhola Paswan
Shastri, Shri Prakash Veer
Shyamkumarj Devi Shrimati
Singh, Shri Bhishma Narain
Singh, Shri D, P.

Singh, Shri Irengbam Tompok
Singh, Shri Mahendra Bahaduy
Singh, Shrimati Pratibha
Singh, Dr. V. B.

Sisodia, Shri Sawaisingh
Soni, Shrimatj Ambika
Sultan, Shrimatj Maimoona
Swu, Shri Scato

Thakur, Shri Gunanand
_Tilak, Shri J, S.

Tiwari, Shri Shankarlal
Triloki Singh, Shri

Tripathi, Shri Kamlapatj
Venigalla Satyanarayana, Shri
Verma, Shri Shrikant

Wajd, Shri Sikander Ali
Yadav, Shri Ramanand
Zawar Husain, Shri

The motion was negatived
Clause 13 was omitted from the Bill
Clause 14 was added to the Bill.

Clause ib—Insertion of
tion T24.

new sec-
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SHRI D. P. SINGH: Sir, I want to
make a submission. In his reply, the
Finance Minister has mentioneq that
he will keep in mind the points....

MR. DEPUTY CHAIRMAN. You
wil] have to move your amendments
first before you speak. Mr, Anandam’s
name stands first and he wil] have to
move his amendments first and then
you can move yOUrIS.

SHRI M. ANANDAM: Sir, I beg to
move:

4, “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in.
the Finance (No. 2) Bill, 1977, as
passed by the Lok Sabha, namely:—

‘That at page 12, for lines 37 to
39, the following be substituted,
namely:

“(b) specifieq authority shall
be the Company Law Board,
constituted under the Companies
Act, 1956, or such other autho_
rity to whom the Company Law
Board may delegate the powers
of the specifieq authority: ’”

Sir, T also beg to move:

8. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1972, as
passed by the Lok Sabha, namely:—

‘That at page 12, after line 29,
the following be inserted, namely:

“(iii) the amalgamateq com-
pany absorbg in full the staff
and laboyr borne on the rolls
of the amalgamating company
at the time of amalgama.

tion.”’ ”

Sir, there are two amendments. Now,
this clause provides for the merger
of a sick unit with 5 healthy unit.
But there are certain conditiong {o be
fulfilleg before this amalgamation
takes place, But I do not find any
provision in this clause which makes
the amalgamated companies to absorb
in full the staff and labour borne on
the rolls of the gick unit. I hope that
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the Finance Minister will accept this
amendment becayse it is in the in-
terest of the labour and the staff
who, when the amalgamation takes
‘place, will be taken over by the new
unit.

Then, Sir, the other gmendment re-
lateg to the constitution of a specified
authority. You know that under this
clause the specified authority is to
be appointed by the Central Govern-
ment whg goes intg the question of the
merits of the amalgamation. You are
very well aware that under the com-
panies Act, an amalgamation has got
to be sanctioned by the court. You
will find that there are two gifferent
persons for two purposes, One is the
court for the Company Law pro.-
posed and the other is the speci-
fied authority for Income-Tax
purposes. There is always a possibi-
lity of conflict between these two
authorities, Therefore, if the court
permits the amalgamation and if the
Central Government, the specified
authority, does not agree to the am-
algamation, what will happen to that
amalgamation? It can happen the
othey way also. In other words, if
the specifieq authority constituted by
the Central Government agrees to
the amalgamation and if the court
does not agree to it, what will happen?
Therefore, Sir, T have guggested, for
the purpose of uniformity, that there
should ke one uniform authority, that
is, the Company Law Board, constitut-
ed under the Companies Act, 1956, or
any other authority to whom the Com-
pany Law Board woulq delegate the
powers of the specified authority.
There must be the same authority
even under the Income.Tax Law, That
iz the purpose of the amendment. I
move the amendment for the consi-
deration of the House.

SHRI D. P, SINGH: The Question
were proposed. Sir, the hon. Finance
Minister seems to suggest at the mo-
ment that he wil] consider this matter
ang leave it to the executive autho-
rities. That is something which does
not satisfy us. When companies are
~amalgamated, it is in the fitness of
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things that the labour and members
of the staff who agre on the rolls should
automatically be deemed to be opn the
staff of the newly amalgamateg com-
pany. Companies are being amalg.
amated for reasons best known to the
Directors, for their own advantage and
so on. For what fault are the staff
and the labour going to suffer? There-
fore, this must be incorporated in the
Act itself, so that they are automati-
cally taken and other things follow.

SHRI BHUPESH GUPTA. We sup-
port this amendment, All I can gay
is that if they do not accept this am-
endment which is very reasonable, it
means that the purpose of the whole
thing js to enable these monopolists
and others to bring about the amalg.
amation for exploitation. Sir, this is
happening in many of the industries
in the country. Retrenchment takes
place. These instances we have seen.
Therefore, I think this shoulq be ac-
cepted. There js no use saying that
the management wil] look into it. We
are in the management. We are a
sovereign Parliament, We are acting
in the interests of the people, Before
we put the stamp of Parliament on
this measure, we should like tp have
a fool-proof arrangement so that under
no circumstanceg in the event of am-
algamation, the employer would be in
a position to retrench 5 single worker.
Therefore, Sir, thig is a very reason-
able amendment. I do not know what
ig the definition of ‘Janata’ given by
the ruling party. But I think that if
they mean anything by the word
‘Janata’, this amendment should be
accepted by the Government witheut
the glightest hesitation.

SHRI VISWANATHA MENON
(Kerala): Sir, on behalf of the CPI
(Marxist), I support this amendment
. . . (Interruptions)_ It is very essen-
tial that these workers must be em-
ployed. 1t i{g a very simple ang logi-
cal amendment gnd I request the hon.
Finance Minister tg accept it.

SHRI U, K. LAKSHMANA GOWDA
(Karnataka): Sir, I would like to say
a word. In principle it shoulg be
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agreed to. It is a very reasonable,
suggestion that hag been made. But
I would like to mention here that this
amendment does not relate to the
Finance Act. Many other labouy legis-
{ations .

(Interruptions)

MR. DEPUTY CHAIRMAN. Order,
order, please. -

SHRI U, K, LAKSHMANA GOWDA:
Let me have my say. Even in the
case where winding up processes are
there, the Industrial Disputeg Act and
labour legislations have been amend-
ed to See that no retrenchment taks
place. That way I would like the
amendment to be brought ipn the lab-
our legislation to see that in such
caseg retrenchment should not pe al-
lowed when companies are amalgamat-
ed. I think it ig not relevant to the
Finance Act.

SHRI H M. PATEL: Mr Deputy
Chairman, Sir, s0 far gs the first am-
endment is concerned, suggesting a
specified authority, etc., I am not able
to accept it. The specific authority
that we have in mind will include the
Company Law Secretary; there will
be other interests on it, other Minis-
tries and so on represented on if, be-
cause this involves quite a number of
matters for active consideration be-
fore it can be accepted. Therefore, I
think that the specified authority that
we have provided should be more
satisfactory than the authority that
Mr, Anandam has proposed,

So far as the second amendment is
concerned, in fact, in principle I have
already said in the other House that
the interests of the labour will be
fully safeguarded. Now, there are
reasons why I cannot accept the am-
endment. It iz because it imports a
degree of rigidity. (Interruptions)
When there js gn amalgamation, it
will pe inevitably necessary for a
good deal of managerial staff to be
retrenched because the managerial
staff may wel} be involved in the
causes which led to the unit becoming
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sick. But I am definitely giving a
complete understanding that so far as
the workers are concerned, they will
be fully safeguarded. No one will be
retrenched.

(Interruptions)

SHRI D. P, SINGH: Yoy may kind-
ly read out the amendments so that
the Members can understand what the
amendments are,

MR. DEPUTY CHAIRMAN: TFirst
we shal] vote on Amendment No. 4.

SHRI M. ANANDAM: In view of
the explanation of the hon. Minister,
I do not press Amendment No, 4.

The amendment (No. 4)+ was, by
leave, withdrawn,

MR, DEPUTY CHAIRMAN: What
about Amendment No. 8?

SHRI M. ANANDAM: We are pres-
sing that.

MR. DEPUTY CHAIRMAN: The
question is:

8. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1977,
as passed by the Lok Sabha,
namely:—

“That at page 12, after line 29,
the following be inserted,
namely: — Sy -

“(jii) the amalgamated com-
pany absorbs in full the staff -
and labour borne on the rolls
of the amalgamating compnay
at the time of amalgama-~
tion.” * ” s

The House divided. ' “

MR. DEPUTY CHAIRMAN:
Ayes—110; Noes—39.

+For text of amendment vide col.
178 supra.
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AYES—110

Adivarekar, Shrimati Sushila Shankar
Alva, Shrimati Margaret
Amarjit Kaur, Shrimati

Amla, Shri Tirath Ram

Anand, Shri Jagjit Singh
Anandam, Shri M.

Antulay, Shri A. R..
Avergoankar, Shri R. D. Jagtap.
Balram Das, Shri

Barman, Shri Prasenjit

Basheer, Shri T.

Bhagwan Din, Shri

Bhagawati, Shri B. C.
Bhardwaj, Shri Jagan Nath

- Bhatt, Shri N. K.

Bhupinder Singh, Shri
Buragohain, Shri Nabin Chandra
Chandrashekharappa, Shri T. V,
Chaudhari, Shri N. P.
Choudhury, Shri Nripati Ranjan
Chowdhary, Dr, Chandramanilal

Chundawat, Shrimatj Lakshmi
Kumari

Das, Shri Bipinpal

Deshmukh, Shri Bapuraoji Marot-
raoji

Dhabe, Shri S. W. -

Dinesh Chandra, Shri Swami

Dutt, Dr. V. P.

Dwivedi, Shri Devendra Nath

Gadgil, 3hri Vithal

Gill, Shri Raghbir Singh

Goswami, Shri Sriman Prafulla

Gupta, Shri Bhupesh

Habibullah, Shrimati Hamlda

Havanur, Shri L. G.

Himmat Sinh, Shri

Joshi, Shri Jagdish

Joshi, Shri Krishna Nand
Joshi, Shrimati Kumudben

hanker

Kalaniya, Shri Ibrahim

Kamble, Prof. N. M.

Kameshwar Singh, -Shri

Kapur, Shri Yashpa]l

Khan, Shri F. M. '

Khan, Shri Khurshed Alam

Khan, Shrimati Ushi

Khaparde, Shrimati Saroj

Kova, Shri B. V. Abdulla

Kumaran, Shri S.

Kumbhare, Shri N. H.

Kunjachen, Shri P, K.

Kureel, Shri Piare Lall urf Piare Lall
Talib

Mahanti,

Manis-

Shri Bhairab Chandra
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Mahapatro, Shri Lakshmana
Mahida, Shri Harisinh Bhagubava
Majhi, Shri C. P.

Makwana, Shri Yogendra
Malaviya, Shri Harsh Deo
Mali, Shri Ganesh Lal

Malik, Shri Syed Abdul
Mehrotra, Shri Prakash
Mehta, Shri Om

Menon, Shri Viswanatha
Mishra, Shri Mahendra Mohan
Mittal, Shri Sat Paul

Munda, Shri Bhaiya Ram
Naik, Shri L. R.

Nanda, Shri Narasingha Prasad
Nuruj Hasan, Prof. S.

Pande, Shri Bishambhar Nath
Patil, Shri Deorao

Patil, Shri Gulabrao

Pradhan, Shrimati Saraswati
Raha, Shri Sanat Kumar
Rahamathulla, Shri Mohmmag
Rajan, Shri Pattiam

Ranbir Singh, Shri

Ranga, Shri N. G.

Ratan Kumari, Shrimati
Reddy, Shri Janardhana
Reddy, Shri K. V. Raghunatha
Reddy, Shri Mulka Govinda
Refaye, Shri A. K.

Sahu, Shri Santosh Kumar
Saleem, Shri Mohammad Yunus
Savita Behen, Shrimati
Sharma, Shri Kishan Lal
Sharma, Shri Yogendra

Shastri, Shri Bhola Paswan
Shastri, Shri Prakash Veer
Shyamkumari Devi, Shrimati
Singh, Shri Bhishma Narain
Singh, Shri D. P.

Singh, Shri Irengbam Tompok
Singh, Shri Mahendra Bahadur
Singh, Shrimati Pratibha
Singh, Dr. V. B.

Sisodia, Shri Sawaisingh
Soni, Shrimati Ambika
Sultan, Shrimati Maimoona
Swu, Shri Scato

Thakur, Shri Gunanand

Tilak, Shri J. S.

Tiwari, Shri Shankarla]
Triloki Singh, Shri

Tripathi, Shri Kamlapati
Venigalla Satyanarayana, Shri
Verma, Shri Shrikant

Wajd, Shri Sikander Ali
Yadav, Shri Shyam Lal
Zawar Husain, Shri
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NOES—30

Abdul Khader, Shri M. S.

Abid, Shri Kasim Al _

Advani, Shri Lal, K.

Asthana, Shri K. B.

Bhandari, Shri Sunder Singh,

Bhanu Pratap Singh. Shri

Gowda, Shri U. K. Lakshmana

Jagbir Singh, Shri

Janardhanam, Shri A. P.

Kamalanathan, Shri M.

Khan, Shri Ghayoor Ali

Krishnan, Shri U. R.

Kulkarni, Shrimati Sumitra G.

Lakshmanan, Shri G.

Lotha, Shri Khyomo

Maran, Shri Murasoli

Misra, Shri Lokanath

Narendra Singh, Shri

Nathi Singh, Shri

Nizam-ud-Din, Shri Sved

Papireddi. Shri Bezawada

Parikh, Prof Ramlal

Pradhan, Shri patitpaban

Prem Manohar, Shri

Punnaiah, Shri Kota

Rao, Shrimati Rathnabai Sreenivasa

Ray, Shri Rabi

Razack, Shrimati Noorjehan

Samad, Shri Golandaz Mohammed-
husian A.

Saring, Shri Leonard Soloman

Schamnad, Shri Hamid Ali

Shahi. Shri Nageshwar Prasad

Shanti Bhushan. Shri

Siddhu, Dr. M. M. S.

Sinha, Dr. Ramkripal

Sujan Singh, Shri

Swaminathan, Shri V. V.

Trivedi, Shri H, M.

Varma, Shri Mahadeo Prasad

The motion was adopted.

MR. DEPUTY CHAIRMAN: The
guestion is:

“That clause 15, as
stand part of the BilZ”

amended,

The motion was adopted.
Clause 15, as amended, was added
to the Bill.
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MR. DEPUTY CHAIRMAN: Now
clauses 16 to 19. There are no
amendments. -

Clauses 16 to 19 were added to the
Bill.

Clause 20~-Amendment of section 104

MR. DEPUTY CHAIRMAN: There
is one amendment to clause 20. But
it is a negative amendment. However,
I am putting the clause to vote.

SHRI M. ANANDAM: Sir, T want to
speak. Sir, I move that clauses 20
and 21 be deleted. Sir, clause 20
deals with the exemption of closely-

- helg companies from the distribution

of dividends. It is common know-
ledge that most of the closely-hald
companies are family concerns, When
the original Income-tax Act was
framed, they made it statutorily obli-
gatory that dividends must be dec-
lared so that shareholders can pay
their due share of tax to the
exchequer. Now, with this exemp-
tion, what happens is that the
closely-held companies may not dis~
tribute dividends. They allow the
profits tp accumulate and once in
four years or five years the profits
will be distributed as bonus chares
which are exempt from tax. There=-
fore, this is again a move to help the
capitalists and well-to-do class of

people. Therefore, I move that
clauses 20 and 21, relating to the
closely-held companies must be
deleted. E ’

SHRI D. P. SINGH: Sir, our view
is that clause 20 is put there to en--
able the big companies and their
shareholders to defraud the ex-
chequer of tax. If they declare the
dividend, the tax shoulq be there. If
they do not declare, after a number
of years, it comes in the form of
bonus shares which are not taxable.
And, therefore, the entire benefit
goes to them and the exchequer is
robbed of tax. We are proposing
this amendment so that every year
the profit that they make is distri-
buteq and proper tax is realised,
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SHRI H. M. PATEL: Sir, I regret
that I cannot accept this amendment
of the Opposition. I have explained
in great detail why we consider that
this is a desirable c¢hange. It is not
ag if all closely-held companies are
being exempted from the provision
of compulsory declaration of divi~
dends, it is only the industrial com-
panies. There are lots of other
trading companies, holding companies
which are of a very different nature
and where the compulsory declara-
tion of dividend may be desirable.
But here, we do consider that it
means the creation of additional re-
sources for IAvVesiment purposes.

MR. DEPUTY CHAIRMAN: The
question is:
“That clause 20 stand part of the
Bill.”
The House divided. Coe

-~

2 P.M.

MR. DEPUTY CHAIRMAN: Ayes—
38; Noes—107.

AYES—38

Abid, Shri Kasim Al

Advani, Shri Lal K.

Asthana, Shri K. B.

Bhandari, Shri Sunder Singh
Bhanu Pratap Singh, Shri

Gowda, Shri U, K. Lakshmana
Jagbir Singh, Shri

Janardhanam, Shri A. P,
Kadershah, Shri M.
Kamalanathan, Shri M.

Khan, Shri Ghayoor Ali

Kulkarni, Shrimati Sumitra G.
Lakshmanan, Shri G.

Lotha, Shri Khyomo

Menon, Shri Viswanatha

Misra, Shri Lokanath T T
Narendra Singh, Shri -
Nizam.-ud-Din, Shri Syed
Papireddi, Shri Bezawada

Parikh, Prof. Ramlal

Pradhan, Shri Patitpaban

Prem Manohar, Shri

Punnaiah, Shri Kota

Rajan, Shri Pattiam

Rao, Shrimati Rathnabai Sreenivasa
Ray, Shri Rabi

Razack, Shrimati Noorjehan
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Samad, Shri Golandaz
husian A.

Saring, Shri Leonard Soloman
Schamnad, Shri Hamid Alj
Shahi, Shri Nageshwar Prasad
Shant: Bhushan, Shri
Siddhu, Dr. M, M. S.
Sinha, Dr. Ramkripal
Sujan Singh, Shri
Swaminathan, gshri V. V.
Trivedy, Shri H, M.
Varma, Shri Mahadeo Prasad

Mohammed-

Y

NOES—107

Adivarekar, Shrimati
kar

Alva, Shrimati Margaret

Amarjit Kaur, Shrimati

Amla, Shri Tirath Ram

Anand, Shri Jagjit Singh

Anandam, Shri M.

Antulay, Shri A. R.

Avergoankar, Shri R. D. Jagtap

Balram Das, Shri

Barman, Shri Prasenjit

Basheer, Shri T.

Bhagwan Din, Shrj .-

Bhagawati, Shri B. C. ‘

Bhardwaj, Shri Jagan Nath

Bhat, Shri N. K.

Bhupinder Singh, Shri

Buragohain, Shri Nabin Chandra

Chandrashekharappa, Shri T. V.

Chaudhari, Shri N. P.

Choudhury, Shri Nripati Ranjan

Chowdhary, Dr, Chandramanilal

Chundawat, Shrimatj Lakshmj Ku~
mari

Das, Shri Bipinpal

Deshmukh, Shri Bapuraoji Marotraoji

Dhabe, Shri S. W.

Dinesh Chandra, Shri Swami

Dutt, Dr. V. P,

Dwivedi, Shri Devendra Nath

Gadgil, Shri Vithal

Gill, Shri Raghbir Singh

Goswami, Shri Sriman Prafulla

Gupta, Shri Bhupesh

Habibullah, Shrimati Hamida

Havanur, Shri L. G,

Joshi Shri Jagdish ;

Joshi, Krishna Nand

Joshi, Shrimati Kumudben
shanker

Kalaniya, Shri Ibrahim

Kamble, Prof. N. M

Sushila Shan-

Mani~
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Kameshwar Singh, Shri
Kapur, Shri Yashpal

Khan, Shri F. M.

Khan, Shri Khurshed Alam
Khan, Shrimati Ushi

Khaparde, Shrimati Saroj
Koya, Shri B. V. Abdullah
Krishnan, Shri U, R.
Kumaran, Shri S.

Kumbhare, shri N, H,

Kureel, Shri Piare Lall urf Piare Lall

Talib

Mahanti, Shri Bhairab Chandra
Mahapatro, Shri Lakshmana
Mahida, Shri Harisinh Bhagubava
Majhi, Shri C. P.

Makwana, Shri Yogendra
Malaviya, Shri Harsh Deo
Mali, Shri Ganesh Lal

Malik, Shri Syed Abdul
Mehrotra, Shri Prakash
Mehta, Shri Om

Mishra, Shri Mahendra Mohan
Mittal, Shri Sat Paul

Munda, Shri Bhaiya Ram

Naijk, shri L. R,

Nanda, Shri Narasingha Prasad
Nurul Hasan, Prof S.

Pande, Shri Bishambhar Nath
Patil, Shri Deorao

Patil, Shri Gulabrao

Pradhan, Shrimati Saraswatj
Raha, Shri Sanat Kumar
Rahamathulla, Shri Mohmmad
Ranbir Singh, Shri

Ranga, Shri N. G.

Ratan Kumari, Shrimati
Reddy, Shri Janardhana
Reddy, shri K. V. Raghunatha
Reddy, Shri Mulka Govinda
Refaye, Shri AX.

Sahu, Shri Santosp Kumar
Saleem, Shri Mohammad Yunus
Savita Behen, Shrimati
Sharma, Shri Kishan Lal
Sharma, Shri Yogendra
Shastri, Shri Bhola Paswan
Shatri. Shri Prakash Veer
Shyamkumari Devi, Shrimati
Singh, Shri Bhishma Narain
Singh, Shri D. P.

Singh, Shri Irengbam Tompok
_Singh, Shri Mahendra Bahadur
Singh, Shrimati Pratibha
Singh, Dr, V. B.

Sisodia, Shri Sawaisingh

Soni, Shrimati Ambika
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Sultan, Shrimati Maimoona
Swu, Shri Seato

Thakur, Shri Gunanang
Tilak, Shri J. S,

Tiwari, Shri Shankarlal
Triloki Singh, Shri
Tripathi, Shri Kamlapati
Venigallg Satyanarayana Shri
Verma, Shri Shrikant
Wajd, Shri Sikander Ali
Yadav, Shri Shyam Lal
Zawar Husain, Shri

The motion was negatived.
Clause 20 was amitted from the Bill..
Clause 21—Amendment of section 109

MR. DEPUTY CHAIRMAN: There
is an amendment but it is a negative:
amendment. I am putting the clause
to vote. The question is;

That clause 21 stand part of the Bill..

The House divided.

MR. DEPUTY CHAIRMAN. Ayes:
—43; Noeg 105,

AYES-—43

Abdul Khader, Shri M. S.
Abid, Shri Kasim Ali

Advani, Shri Lal K,

Asthana, Shri K. B.

Bhandari, Shri Sunder Singh
Bhanu Pratap Singh, Shri
Chaurasia, Shri Shiv Dayal Singh
Gowda, Shri U. K, Lakshmana
Jagbir Singh, Shri

Kadershah, Shri M.
Kamalanathan, Shri M.

Khan, Shri Ghayoor Ali
Krishnan, Shri U. R.
Kulkarni Shrimati Sumitra G..
Kunjachen, Shri P. K.
Lakshmanan, Shri G.

Lotha, Shri Khyomo

Menon, Shri Viswanatha
Misra, Shri Lokanath

Narendra Singh, Shri’
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Nathi Singh, Shri

Nizam-ud-Din, Shri Syed

Papireddi, Shri Bezawada

Parikh, Prof. Ramlal

Pradhan, Shri Patitpaban

Prem Manohar, Shri

Punnajah, Shri Kota

Rajan, Shri Pattiam

Rao, Shrimati Rathnabai Sreenivasa

Ray, Shri Rabi

Razack, Shrimati Noorjehan

Samad, Shri Golandaz Mohammedhu-
sian A.

Saring, Shri Leonard Soloman

Schamnad, Shri Hamid Ali

Shahi Shri Nageshwar Prasad

Shanti Bhushan, Shri

Siddhu, Dr. M. M. S.

Sinha, Dr. Ramkripal

Sujan Singh, Shri

Swaminathan, Shri V. V.

Trivedi, Shri H. M.

Varma, Shri Mahadeo Prasad

Yadav, Shri Shyam Lal

NOES—105

-Adivarekar, Shrimati Sushila Shankar
Alva, Shrimati Margaret

Amarjit Kaur, Shrimati

Amla, Shri Tirath Ram

Anand, Shri Jagjit Singh

Anandam, Shri M.

Antulay, Shri A. R.

Avergoankar, Shri R. D. Jagtap
Balram Das, Shri

Barman, Shri Prasenjit

Basheer, Shri T.

Bhagwan Din, Shri

Bhagawati, Shri B. C.

Bhardwaj, Shri Jagan Nath

Bhatt, Shri N. K.

Bhupinder Singh, Shri -
Buragohain, Shri Nabin Chandrg
Chandrashekharappa, Shri T. V.
Chaudhari, Shri N. P.

Choudhury, Shri Nripati Ranjan
Chowdhary, Dr Chandramanilal
'Chundawat, Shrimati Lakshmi Kumari
Das, Shri Bipinpal

Deshmukh, Shri Bapuraoji Marotraoji
Dhabe, Shri S. W.

Dinesh Chandra, Shri Swami

Dutt, Dr. V. P.
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Dwivedi, Shri Devendra Nath

Gadgil, Shri Vithal

Gill, Shri Raghbir Singh

Goswami, Shri Sriman Prafulla

Gupta, Shri Bhupesh

Habibullah, Shrimati Hamida

Havanus, Shri L. G.

Himmat Sinh, Shri ‘ N

Joshi, Shri Jagdish

Joshi, Shri Krishna Nang

Joshi, ‘Shrimati Kumudben Mani
shanker

Kalaniya, Shri Ibrahim

Kamble, Prof, N. M,

Kameshwar Singh, Shri

Kapur, Shri Yashpal

Khan, Shri F. M.

Khan, Shri Khurshed Alam

Khan, Shrimati Ushi

Khaparde, Shrimati Saroj

Koya, Shri B, V. Abdulla

Kumaran, Shri S.

Kumbhare, Shri N. H.

Kureel, Shri Piare Lall urf Piare Lal
Talib

Mahanti, Shri Bhairab Chandra

Mahapatro, Shri Lakshmana

Mahida, Shri Harisinh Bhagubava

Majhi, Shri C. P.

Makwana, Shri Yogendra

Malaviya, Shri Harsh Deo

Mali, Shri Ganesh Lal

Malik, Shri Syed Abdu)

Mehrotra, Shri Prakash

Mehta, Shri Om

Mishra, Shri Mahendra Mohan

Mittal, Shri Sat Paul

Munda, Shri Bhaiya Ram

Naik, Shri L. R.

Nanda, Shri Narsingha Prasad

Nurul Hasan, Prof. S.

Pande, Shri Bishambhar Nath

Patil Shri Deorao

Patil, Shri"Gulabrao

Pradhan, Shrimati Saraswati

Raha, Shri Sanat Kumar

Rahamathulla, Shri Mohmmad

Ranbir Singh, Shn

Ranga, Shri N. G.

Ratan Kumari, Shrimati’

Reddy, Shri Janardhana

Reddy, Shri K. V. Raghunatha

Reddy, Shri Mulka Govinda

Refaye, Shri A. K.

Sahu, Shri Santosh Kumar
Saleem, Shri Mohammag Yunus

0
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Savita Behen, Shrimati

Sharma, Shri Kishan Lal o
Sharma, Shri Yogendra c
Shastri, Shri Bhola Paswan
Shastri, Shri Prakash Veer :
Shyamkumari Devi, Shrimati~._ . -~
Singh, Shri Bhishma Narain

Singh, Shri D. P.

Singh, Shri Irengbam Tompok
Singh, Shri Mahendra Bahadur
Singh, Shrimati Prafibha

Singh, Dr. V. B. e el e
Sisodia, Shri Sawaisingh B
Soni, Shrimati Ambika g
Sultan, Shrimati Maimoona -5~
Swu, Shri Scato -
Thakur, Shri Gunanang
Tilak, Shri J. S.

Tiwari, Shri Shankarlal
Triloki Singh, Shri B
Tripathi, Shri Kamlapati
Venigalla Satyanarayana, Shri
Verma, Shri Shrikant

Wajd, Shri Sikander Ali )
Zawar Husain, Shri ST

- T

The motion was negatived.

Clouse 21 was omitted from the Bill.

MR. DEPUTY CHAIRMAN: Now,
clauses 22 to 35.

SHRI M. ANANDAM: Mr. Deputy
Chairman, Sir, I am not moving my
amendment No. 5 to clause 36.

Lol

MR. DEPUTY CHAIRMAN: Al
right, amendment No. 5 to clause 36
is not being moved. So, we take up
clauses 22 to 41. .. bt

Clauses 22 to 41 were added to the
Bill.

<
- %

The First Schedule ang the §gcond
Schedule were added to the Bill.

ey ke
S

THE THIRD SCHEDULE

MR. DEPUTY CHAIRMAN: There
are three amendments, Nos. 11, 12
and 13.

L Sy s [
SHRI M. ANANDAM: Sir, I beg to
move: ’
803 RS—T.
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11. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made In
the Finance (No. 2) Bill 1977, as
passed by the Lok Sabha, namely: —

7

‘That at page 45— - 7"~

[

(i) line 715, the brackets,
figures and letters “(3) (i),
(ii1) (il)” be deleted; and

~wi St(if) lines 1719, the words

et “Four rupees and sixty paise

10 . per thousand, One rupee and

o' sixty paise per thousand” be
deleted.” ”

Sir, this amendment No. 11 deals
with bidis. Bidi is a poor man’s neces.
gity and the proposed levy will affect
30 lakh workers in the industry. I
would, therefore, request the Finance
Minister to re-consider the matter and
drop this levy on bidi.

The question was proposed,

SHRI D. P. SINGH: Sir, the Junata
Party seems to be engaged in the
most un_Janata activity. They have
not spared anything. They do not
want to spare the poor man. On the
other hand, they are anxious to
please the rich people. Therefore, I
press this amendment.

SHRI NRIPATI RANJAN CHOQU-
DHURY (Assam): Sir, I would like
to speak in support of this amend-
ment, While replying to the Budget
discussion, the Finance Minister was
very much in support of this taxation.
He had stated that bidi had never
been an essential commeodity for the
noor man., We oppose this stand. I
hope, by this time, he would have
thought over it anq would revise hisg
previous opinion. Nog only himself.
Even the Prime Minister was telling
the same thing. He said that Dbidi
was not an essential commodity. The
Law Minister also had stated in this
House that bidi had never been an
essential commodity. We still main-
tain that bidi has always been very
much an essentia] commodity for the

‘
!
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[Shri Nripati Ranjan Choudhury.]
poor man in this country., The poor
people work throughout the day and
in the little time they get for rest,
they enjoy themselves smoking this
bidi. This is the only entertainment
they have in their life. This is the only
relaxation known to them. There-
fore, I beg of the hon, Fimance Minis-
ter. We have voted on many things.
I hope many people from that side
will also extend their support in
favour of this amendment. The Mar-
xist Communist Party which has
teen voting with them so far, voted
with us in respect of the last two or
three amendments. I believe they
will continue to vote with us. There-
fore, I would appea] to the Finance
Minister, if he has any feeling for
tne toilng masses and the poor people
in this country.

Mr. DEPUTY CHAIRMAN: Order
please, Please conclude.

SHRI NRIPATI RANJAN CHOQU-
DHURY: I would request them. They
should also support this amendment.
Before I resume my seat, I would
appeal to the Finance Minister that
he should respect the sentiments of
the poor people,

Y Qo dYo AUY (Wew S3W) -
gawamfa, wgeT 39 wad ¥ wIA F
9d FqqT qrEt & qaEdl 7 qgwAT AiET
Ft qarfer g7 way &Y A7 1 "ETAT AT
& qIH; T AAT KT Segid AT AL 4T
) (Interruptions)

s qaumEfy wErRa, & a3 F3
@ A fir wgremt wight ¥ ghwr woA
StEq %71 ag IZ3W  FAAT 971 fF =t
A grarn @i ¥ gafag Ame g
% fad 9g qeq @WH | T9F gaw
®1 OF IIELT AT & WA & ) T8
Faqraree ¥ G5fag qmeT a1 59 o
I9 & fag =N u@es 99| wix
TAT JIF AFEAT ST g a1 74T &
ddfga 3w it & fag ot ag g
JAM | T aral F gfte § w@y gu §
37 ¥ gg fadsq Few faneg F3 o2
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aTga § fF sTOaT ¥ gafag oy ag A
FT AIHAT & Iq 9T 98 F13 FL A A4
W A1 qgfeafa @ 0

?

4 Gty .o T R [

SHRI N. H. KUMBHARE: Sir, the
decision of additional levy on bidi
will give rise to two-fold problems.
The first problem is that it will direct.
ly or indirectly affect the poor smcker
He will be required to pay more,
Secondly, if the people desist from
smoking bidi, it will affect the em-
rioyment potential. About 30 lakhs
of workers in bidi industry will be
without employment. They are work-
ing in far off villages. Therefore,
this levy be lifted.

SHRI H. M. PATEL: Mr Deputy
Chairman, Sir, I regret that I cannot
accept this amendment. .

aF AR qaen e e wifed

SHRI H. M. PATEL: Yes, that is
true. I was somewhat interestedg to
hear the argument put forward by
my hon. friend there who thought
that Gandhiji groked...

(Interruptions)

SHRI KAMESHWAR SINGH
(Bihar): He has never said that.

sadl FAaaA  Afnase S
(TS oAt St w1 e wEe ¥
A sifsg 1

SHRI H. M. PATEL: Mr. Deputy
Chairman, the hon. Member said that
had Gandhiji been here he would
have supported this Amendmens.
May I say, Sir, that it is only such a
wrong und@erstinding of Gaadhiji’s
teachings which has unfortunately
been their misfortune?

SHRI NRIPATI RANJAN CHOU-
DHURY: This is how Gandhiji has
been murdered. (Interruptions).

SHRI H. M. PATEL: 1 hope the
ordinary man will be able to besr
one paisa additional cost,

- s
R
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MR. DEPUTY CHAIRMAN:
question is:

Finance (No, 2)

The

11. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1977, as
passed by the Lok Sabha, namely: .

‘That at page 45,—

(i) line 15, the
figures and letters
(3) (ii)” be deleted;

brackets,

“(3) (1),

(i) lines 17—19, the words
“Four rupees and sixty paise
per thousand, One rupess aind
sixty paise per thousand” be
deleted.’.”

The House divided.
MR. DEPUTY CHAIRMAN:

AYES—-116
Noes—32
AYES—116

Atdul Khader, Shri M. S,
Adivarekar, Shrimati Sushila Shankar
Alva, Shrimati Margaret

Amarjit Kaur, Shrimati

Amla Shri Tirath Ram

. Anand, Shri Jagjit Singh

Anundam, Shri M.

Antulay, Shri A. R.

Avergoankar, Shri R. D. Jagtap

Balram Das, Shri

Bearman, Shri Prasenjit

Basheer, Shri T.

B:agwan Din, Shri !

Bhagwati, Shri B. C.

Enardwaj, Shri Jagan Nath

Bhatt, Shri N. K.

Buragohain, Shri Nabin Chandra

Chandrashekharappa, Shri T. V.

Chaudhari, Shri N. P,

Choudhury, Shri Nripati Ranjan

Chcwdhary, Dr. Chandramanilal

Chundawat, Shrimafi Lakshmi
Kumari

Dws, Shri Bipinpal

Deb Burman, Shrii Bir Chandra

Deshmukh, Shri Bapuraoji Marotracji

Drabe, Shri S. W.

Dinest, Chandra, Shri Swami
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Dutt, Dr. V. P, ~

Dwivedi, Shri Devendra Nath T

Gadgil, Shr1 Vithal

Gsll, €hri RaghWir Singh ~

Goswami, Shri Sriman Prafulla

Gupta, Shri Bhupesh

Haubibullah, Shrimati Hamida

Havanur, Shri 1. G,

Janardhanam, Shri A, P.

Joshi. Shri Jagdish

Joshi, Shri Krishna Nand

Joshi, Shrimati Kumudben
shanker

Kadeighah, Shri M,

Kalamya, Shri Ibrahim

Kamble, Prof. N. M.

Kameshwar Singh, Shri

Kapur, Shri Yashpal

Kharn, Shri F, M.

Kran, Shri Khurshed Alam

Khan, Shrimati Ushi

Khaparde, Shrimati Saroj

Koya, Shri B. V. Xbdulla

Kiishnen, Shri U. R,

Kumaran, Shri S.

Kumbnzre, Shri N. H,

Kunjachen, Shri P. K.

Kuree!, Shri Piare Lall urf Piare Lall
Talib

Mahanii, Shri Bhairab Chandra

Mahapatro, Shri Lakshmang

Mahida, Shri Harisinh Bhagubava

Majhi, Shri C. P.

Makwana, Shri Yogendra

Malaviya, Shri Harsh Deo

Mali, Shri Ganesh Lal

Malik, Shri Syed Abdul

Mehxotra, Shri Prakash

Mehta, Shri Om

Menon, Shri Viswanatha

Mishra, Shri Mahendra Mohan

Mitta), Shri Sat Paul

Munda, Shri Bhaiya Ram

Naik, Shri L. R.

1\Ianda, Shri N3fisingna Prasad

Nurul Easan, Prof. S.

Pande, Shri Bishambhar Nath

Patil, Shri Deorao

Patil, Shri Gulabrao

Pradhan, Shrimati Saraswati

Raha, Shri Sanat Kumar

Ranamdthulla Shri Mohmmagd

Rajan, Shri Pattiam -

Ranbir Singh, Shri

Ranga, Shri N. G.

Ratan Kumari, Shrimati

Mani-
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Razack, Shrimati Noorjehan
Reddy, Shri Janardhana
Reddy, Shri K. V. Raghunatha
Reddy, Shri Mulka Govinda
Refaye, Shri A. K.

Sahu, Shri Santosh Kumar
Saleern, Shri Mohammad Yunus
Savita Behen, Shrimati
Schamnad, Shri Hamid Ali
Sharma, Shri Kishan Lal
Sharma, Shri Yogendra
Shastri, Shri Bhola Paswan
Shastri, Shri Prakash Veer
Shyamkumari Devi, Shrimati
Singh, Shri Bhishma Narain
Singh, Shri D. P.

Singh, Shri Irengbam Tompok
Singh, Shri Mahendra Bahadur
Singh, Shrimati Pratibha
Singh, Dr. V. B,

Sisodia, Shri Sawaisingh

Sont Shrimati Ambika’
Sultan, Shrimati Maimoona
Swammathan, Shri V. V.
Swu, Shri Scato

Thakur, Shri Gunanand
Tilsk, Shri J. S. o
Tiwari, Shri Shankarlal’
Trilok: Singh, Shri

Tripathi, Shri Kamlapati
Venigalla Satyanarayana, Shri
Verma, Shri Shrikant

Wajd, Shri SikKander Ali
Yadav, Shri Shyam Lal
Zawar Husain, Shri

NOES—32

Abid, &hri Kasim Ali
Adveni Shri Lal K.
Asthane, Shri K. B.
Bhandari, Shri Sunder Singh
Bhanu Pratap Singh, Shri
Jagbir Singh, Shri
Kamalapathan, Shri M.

Khan, Shri Ghayoor Ali
Kulkaini, Shrimati Sumitra G.
Lakshmanan, Shri G.

Lotha, Shri Khyomo

Maran, Shri"Murasoli

Misra, Shri Lokanath
Narendra Singh, Shri \
Nuathi Singh, Shri
Nizam-~ud-Din, Shri Syed
Papireddi, Shri Bezawada
Parikh, Prof. Ramlal
Pradhan, Shri Patilpaban
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Prem Manohar, Shri
Punnaiah, Shri Kota

Rao, Shrimati Rathnabaj Sreenivasa
Ray, Shri Rabi -

Saring, Shri Leonard Soloman
Schamnad, Shri Hamiq Ali
Shahi, Shri Nageshwar Prasad
Shanti Bhushan, Shri

Siddhiy, Dr. M. M. S.

Sinha, Dr. Ramkripal

Sujan Singh, Shri

Trivedi, Shri H. M.

Varma, Shri Mahadeo Prasad.

The motion was gdopted.

SHRI M. ANANDAM: Sir, T beg
to move:
12. “That the Rajya Sabha re-

commends to the Lok Sabha that
the following amendments be made
in the Finance (No. 2) Bill, 1977, as
passed by the Lok Sabha, namely:

‘That at page 47, line 23, aiter
the word “ingredient’* the words
“or vegetable or fruit juice or
pulp” be inserted.

Mr. Deputy Chairman, Sir, the pur-
pose of my amendment ig this. There
are two types of levies on aerated
waters and other juices. One is on
aerated waters which are only charg.
ed with carbon di-oxide gag under
pressure and which contain no other
added ingredient. This is 25 per cent
ad valorem. The other is on “All
others”which is 55 per cent ad valo-
rem. Tt means that vegetable and
fruit juiceg are liable to 55 per cent
levy. You are very well aware that
a large number of people are engag-
ed in the manufacture of fruit and
vegetable juices in Jammyu and Kash-
mir, Himachal Pradesh and other hill
areas. It is a cottage industry, So
this levy of 55 per cent will particu-
larly hit all these cottage industries
in these places. Therefore, I sug-
gest that there should not be any ex-
cise duty on these and even if there
is to be a duty on these, it should be
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remitted to 25 per cent. That Is the
purpose of this amendment.

The question was proposed.

SHRI D. P, SINGH: Sir, I suport
this amendment to point out the dis-
criminatory aspect of the treatment
meted out! to the two types of drinks.
Now, for some time, between the two
Houses and the Central Hall, gne has
the facility of having these fruit
juices. These levies are intended to
discourage the people to grow fruits
and people who now have the benefit
of these fruit juices will be hit. So
what is good for the health of people
is being sought to be discouraged by
putting higher levies. I think it is
an unnecessary diserimination which
is going to have an unhealthy effect.

SHRI H. M. PATEL: 1 am afraid,
my hon. friend has not fully under.
stood this particular provision which
he «eeks to amend. because there is no
intention of vegetable or fruit juices
—the natural ones—being affected by
this. In fact, the way in which the
amendment has been maoved, it could
mean that Coca Cola, which we have
put in the highest category of 55 per
cent, would also reduced to 25 per
cent. 1 do not know if this is their
intention. The way we had divided
this was that in the highest category
—55 per cent—Coca Cola would come;
others would come under 25 per cent
and still others would be exempt.

SHRI M. ANANDAM: Sir, I pro-

pose to withdraw my amendment (No.
12).

Amendment +(No. 12) was, by leave,
withdrawn.

MR. DEPUTY CHAIRMAN:
question is:

The

“That the Third Schedule, as
amended, stand part of the Bill.”

The motion was adopted.

tFor text of the amendment,
Cols. 200 supra,

vide
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The Third Scheduled, as amended.
wqs added to the Bill.

The Fourth Schedule and the Fifth
Schedule were added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI H. M. PATEL: Sir, I move:

“That the Bill, with the amend-
ments recommended, be returned.”

The question was proposed,

SHR1 BHUPESH GUPTA: Sir, a
final word... (Interruptions)... Lis-
ten. Googd for all. This is a red let-
ter day for this House because we
have gone through a unique exper-
ience of having defeated the Gov-
ernment on a vital matter. It has
been a moral defeat, for it has been
seen how, on this side of the House,
we championed the cause of the people
and how the Government have not
accepted it. All I would like to say is
that we have demonstrated in this
House the potential of the Rajya Sabha,
I hope the Government will take a
lesson from it and will not unilater.
ally bring a Bill. I also hope they will
not take anti-people and anti-demo-
cratic measures as they have done in

some cases against which we have
voted.
I am very happy for the first

time to find my Congress friends com-
ing here and voting with us over an
issue of this kind... (Interruptions)
... Sir, it is also a sadness for me, a
pain for me because Mr. Rabi Ray
and others who are socialists have
gone there to vote for the Janata Party
and the position earlier taken by the
erstwhile Swatantra Party. They are
being revived to some extent.

SHRI G. LAKSHMANAN: Point of
order... (Interruptions)... 1 take
very strong exception... .

(Interruptions)
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SHRI H M. PATEL: The hon.
Member really...

(Interruptions)

SHRI BHUPESH GUPTA: The
Janata Party does not stand for the
people. It hag been demonstrated...

SHRI H. M. PATEL: The hon.
Member has not made it clear. Since
he chose to speak again let it be
made clear that these amendments
will become amendments only if they
are approved in the Lok Sabha.
Otherwise they are no more than re.
commendations... (Interruptions)...

MR, DEPUTY CHAIRMAN: The
question is:

“That the Bill, with the amend-
ments recommended, be returned.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: The
House stands adjourned till 3.30 p.m.

The House adjourned for
Iunch at twenty-nine minutes

S past two of the clock.

—

The House reassembled after lunch
at thirty three minutes past three of
the clock, Mr. Deputy Chairman in
the Chair,

Reference to one day token strike by
the Jute Workers in West Bengal

SHRI BHUPESH GUPTA West Ben-
gal): Sir, I want to say something
about the one.day token strike by the
jute workers in West Bengal. Mr,
Dharia is here. The strike is in pro-
test against the policy of the jute mill.
owners.

MR. DEPUTY CHAIRMAN: We
have to take up the Cardamom
(Amendment) Bill, 1977.

[RAJYA SABHA]
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SHRI BHUPESH GUPTA: Sir, I
should like the Minister to make a
statement with regard to the pro-
gress of the strike and what he is go-
ing to do, because many workers are
threatened with retrenchment, ete. Sir,
he went to Calcutta and had some dis-
cussions. Evidently, the discussions
were hot successful; otherwise, the
strike for the day would not have
taken place,

DR, RAMKRIPAL SINHA (Bihar):
There was a Calling Attention Motion
on this.

SHRI BHUPESH GUPTA: I am
very glad that he has given me more
chance to speak.

SHRI LOKANATH MISRA (Oris-
sa): Mr. Bhupesh Gupta, there was
a Calling Attention Motion,

SHRI BHUPESH GUPTA: T
know that.

MR. DEPUTY CHAIRMAN; You
have made your point. Now we come
to the Cardamom (Amendment) Bill,
1977.

SHRI BHUPESH GUPTA. Sir, T
only want to gay that we congratulate
the working classes of West Bengal,
especially the jute workers, for the
magnificent strike action.

Message from the Lok Sabha

The Tea (Amendment) Bill, 1977

SECRETARY.GENERAL: Sir, I
have to report to the House the fol-
lowing message received from the Lok
Sabha signed by the Secretary of the
Lok Sabha:

“In accordance with the provisions
of Rule 96 of the Rules of Proce.
dure and Conduct of Business in
Lok Sabha, I am directed to en-
close herewith the Tea (Amend.
ment) Rill, 1977, as passed by Lok




